
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW

DELHI,WESTERN ZONE, BENCH AT PUNE

Original Application N o. 110/2022 {WZ)

Mr. Nagesh V. Dhamale

Y/s

Environment Dept. Maharashtra & Others

_ Applicant

- 

Respondents

The address for service of Respondent No.8 is that of their Councils Mr. Sameer

* Khale, Manoj Pimpalgaonkar, Advocates, having office at 874, Budhwar Peth, Pune

411, 002 and email address manojppimpalgaonkar@gmail.com

The Respondent above named most respectfully submits as under:

1) That present application is illegal, vexatious so far as the relief sought against

present Respondent is concerned. In that view of the matter present application

and relief prayed against the Respondent No.8 is nothing but uniust and hence

required to be rejected.

2) That no cause of action ever aroused against prcscnt Respondcnt to filc prt'scrrt

application and on this ground also present application deserves to be

clismisscd Rcspondent No.tl.

d.

REPLY FILED ON BEHALF OF THE RESPONDNET No.S
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3) Without preiudice, present Respondent prefers its say as follows. At the outset

original application is not maintainable against present Respondent No.8 since

it has neither violated the environmental rules and regulations nor bay any

stretch of imagination said to have instigated the Respondent No.7 to violate

the environmental rules and regulations.

4) It is submitted that present Respondent is a registered housing society

comprising of residential and commercial units on ownership basis, who is

representing its members i.e. flat purchasers. Said housing project has been

constructed by the Respondent No.7 with the approval of the Respondent No.6.

In this process the Respondent No.7 applied to the Respondent No.6 for

permission to construct on the piece of land bearing S. No. 257, Hissa No. 1/2/1

Village Wakad, Taluka Mulashi, District Pune_ Whereas the Respondent No.5

had duly approved layout plans of the entire project submitted by the

Rcspondent No.7 and accordingly issued Commencement Certificate bearing

No. B.P/Wakad/69 /2013 dated 04/07/2013. Said sanctioned layout plan

comprises of total 4 towers each having 10 floors and totaling to 179 flats and

10 commercial units as well as twin bungalow and club house.

5) It is submitted that the Respondent No.7 promoted said housing project by

inviting public at large. At the site of the project the Respondent No7

dernonstratcd thc proprosed proiect to the flat purcl-rasers and gave broacher of

the said proiect. A copy of broacher annexed herervith ancl marked as 'Annexure A

6) lt is strbrnittt'd that r'r'hilt'purchasing the flats the llt,sl.rontlt.r.r t No.7 h;rd sho\^,n all 'l itl('

I)octtr.ttcnts.rs u'e ll .rs sanctior.rt'tl I-a1,out anrl builrling plans.rncl btrilding |.rernrissions

t'. J.
IiSG
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I

2

310



p

to the flat purchasers. Hence relied upon the same the flat purchasers have booked

heir flats. Copies of sanctioned Layout and building plans and builtling permissions

annexed hcrewith and rnarked as 'Annexure B '.

7) lt is submitted that after perusing the said sanctioned Layout, and building permission

issued by the Respondent No.6, the members of the Respondent No.S have entered

into registered booking agreements in respect of their respective flats. A copy of

booking aSreement annexc'd herewith and marked as 'Annexure C '.

8) It is submitted that the Respondent no.7 had completed entire construction and

handed over the possession to respective purchasers in the year 2018 itself. All

flat purchasers are the members of the Respondent No.8 socicty. All members

had executed registered their individual agreement in the year 2013 onwards

under RERA and paid entire consideration of their respcctive flat to the

Respondent No.7. Accordingly all members/flat purchasers are in occupation

of their respective flat since 2018. They are regularly paying electricity bills and

property tax to the Respondent no.6. Copies of electricity bill ancl propertv tax bill

annexcd herewith and marked as 'Annexure D '.

9) It is submitted that after having occupying respective flats, the members of the

Respondent No.8 have found several construction defects as well as inadequate

amenities and hence the Respondent No.8, on behalf of its members had filed

complaint under RERA against the Respondent No.7 for rectification of defccts

as well as Occupation Ccrtificate and Conveyance Deed. h-r this wav thc flat

purchasers are already victim of misery and injustice at the hand of the

Respondent No.7. A copl,of conrplaint filed before RERA anttr:xcd lrereu'ith .rIrcl

JT

markt,tl as 'Annexure E '
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10) In this connection it is pertinent to note that the members of the Respondent

No.8 are innocent flat purchasers who were in dire need of house and hence

they have invested their lifetime investment in their flat. They had availed huge

amount of loan from the banks to pay balance consideration to the Respondent

No.7 While purchasing the flat the members of the Respondent No.S have taken

care to inquire and scrutinize sanctioned layout plan, building plans, building

permissions and the Commencement Certificate issued by the Respondent

no.6. It is submitted that as a genuine flat purchasers, the members of the

Respondent No.8 had honestly trusted on the Respondent No.6 and believed

that since it is a responsible and supervisory authority of the state government,

the construction of the proposed building in the said pro,ect is legal. In other

words except the Respondent No.6, the flat purchaser could not rely upon

r

L.lr"'.

P,
anybody. Thus having full assured about the legal and mandatory permission

given by the Respondent No.6 to the Respondent No.7 for the construction, all

members have purchased their respective flats from the Respondent No.8 tt

without any fear. In this entire process, all members/flat purchasers have

trusted the local sanctioning authority i.e. the Respondent No.6.

11) It is submitted that while issuing Commenccment Certificate bearing No.

B.P / tN akad / 69 / 2013 dated 04 / 07 / 2013, Revised Cornmencement Certif icate

bearing No. B.P /Wakad/ 59 /2014 dated 30 / 05/ 201,4 and Revised

Comrnencement Certificatc bearing No. B.P /Wakad/169/2014 dated

31 /12/2014, it was incumbent upon the Responclent No.6 to minutely anci

deeply investigate and verifv as to whether the Respondent No.7 obtained

4
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necessary prior permission from the Respondent No. 1 & 2 or not. If the

Respondent No.6 failed to discharge their mandatory duties and or knowingly

and intentionally overlooked these mandatory requirements then in that event

the innocent and genuine flat purchasers like membcrs of the Respondent No.8

cannot be blamed and made to suffer huge financial and mental loss. It is

submitted that if at all violation of environmental laws has taken place, in that

event the real culprit are the Respondent Nos. 1 to 6 who have miserably failed

to discharge their duties and hence, the concerned officers as well as

promoter/builder i.e. the Respondent No.7 must be severely punished.

Howevcr, the innocent and genuine flat purchascrs i.e. members of the

Respor.rdent No.8 are required to be protccted, in the intcrest of iustice.

Otherwise in the event of demolition of the construction, the members of the

Respondent No.8 society will be homeless zrnd thel' will be put to irreparable

loss and iniury which cannot be compensated in terms of money. Creat iniustice

will be caused to them.

12) In this connection, it is significant to note that the applicant has also univocally

admitted in para 29-b of the present apprlication that the members of the

Respondent No.8 society are innocent and hence no further explanation about

the innocence of the flat purchasers is required to be given

13) Regarciing allegations maclc in para 21 of tlre application, it is subrnittccl th:.tt

s.ricl project w.ts never proposetl in the vcar 202(), as allogecl [-rut it was

contrnenced in the vear 20l3 antl completetl in the l't'ar 2t)lll .lncl thcre is ntr

'tlwn

iri, +

'or
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construction of the Towers at all, as alleged. It is important to note that the

applicant has himself stated said fact in para 30 of the application and

construction work is going on at the site.

14) Regarding allegations made in para 29 of the application, it is stoutly denied

that the Respondent No.7 has constructed buildings without sanction of the

planning authority. This being misleading contention and not admitted by

present Respondent. The planning authority i.e. the Respondent No.6 has duly

approved the proposed construction proposal by the Respondent no.7 and

thereby duly sanctioned and permitted the Respondent No.7 to construct the

buildings vide Commencement Certificate bearing No. B.P/Wakad/ 69 /2013

dated 04/07 /2013, Revised Commencement Certificate bearing No.

B.P /Wakad/ 59 /201,4 dated 30 / 05 /201,4 and Revised Comrnencement
i

Certificate bearing No. B.P/Waka d/"1,69 / 201,4 dated 3l/"12/2014. This fact is

required to take judicial note. Further it is false to state that the applicant mad

a site visit. It is submitted that the applicant has never ever visited at the site

The Respondent No.8 is verv promptly and minutely maintaining the record of

the visitors. As per the records the applicant's entry is not traced out. From this,

mischievous conduct of the applicant can be seen

15) Regarding allegations made irr para 29- b of the applicatior-r, it is false to state

that the Respondent No.7 has utilized plarrtation area for the construction of

amenities in the said pro,ect. In fact the Respondent No.7 had failed to provide

P. J. YEI
AEOD.,,

FU,I
Ip. llt 2:

agreed amenities ancl hence tlre Ilespondent No.8 lrad filed complaint under

q
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RERA against the Respondent No.8. No Jogging and Cycling Tracks are

provided by the Respondent, as alleged.

16) Regarding allegations made in para 29- b of the application, the applicant is

himself admitting about completion of entire construction and selling out the

flats to the desired buyers. Thus the members of the Respondent No.S are in

possession and occupation of their respective flats from last 6 to 7 years. This

important fact cannot be overlooked and needs to be taken into consideration

while disposing present application

17) The Respondent No. 8 submits that it represents around 300 and more family

i.e. members of the society who are from middle class family and who have

purchased their flats by trusting the state government authorities who have

permitted the Respondent no.7 to construct. The responsible state government

authorities have impliedly allowed the Respondent no.7 to construct without

any hurdles or obstructions knowing full well that the Respondent No.7 will

sold all units to desired purchasers. Thus the concemed government

authorities are responsible for violation of Environmental Laws sa wll as

damage to the Environment. ln these circumstances the innocent and genuine

buyers i.e. members of the Respondent No.8 cannot bc compelled to face tragic

ad miserable situation such as demolition of their dream house, for no fault on

their part. It is humbly submitted that the vvrongdoer must be punished by

protecting interest of membcrs of the Respondent No.8. It is settled position

that party not is involvetl in the comrnission of anv violation of the laws, rules

and regulations cannot be held responsible and cannot be compelled to face

7
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harsh action. On this backdrop the prayer of demolition of construction

occupied by the members of the Respondent No.8 by terming as illegal is

absolutely illegal, unethical, unjustified hence required to be rejected, in the

interest of justice.

18) At the same time, it is also submitted that the prayer regarding prevention of

sale and purchase transaction of properties in the said project is not at all

sustainable and required to be rejected since the applicant has no prima facie

case against the members of the Respondent No.8. On the contrary the

members of the Respondent No.8 will be put to irreparable loss and injury if

thev are restrained from dealing their own house for their some urgent and

impertinent work. Already the members of the Respondent No.S arc

overburdened due home loan liability and if the order of prevention of sell of

the flats in the said housing project is passed the membe'rs of the Respondent

No.8 will left with no option to survive. Hence balance of convenience is also

in favour of the Respondent No.8 and therefore, interim relief sought by tlrc

applicant is required to be rejected, in the interest of justice.

19) It is submitted that the Respondent No.8 is having at most faith in the judiciary

and therefore, it sincerely believe that no injustice will be caused to the innocent

flat purchasers i.e. members of the Respondent No.8.

20) Under the circurnstances, it, is, therefore, prayed that,

(A)The Original application may kindly be kindly bc rciectetl .tgainst tht,

I{c'sponclerrt No.8

P. J. YE
RIGD.

R
p. lx.

t"{S
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW

DELHI, WESTERN ZONE, BENCH AT PUNE

Original Application No. 110/2022 (W Z\

Mr. Nagesh V. Dhamale _ Applicant

vh

Environment Dept. Maharashtra & Others _ Respondents

REPLY & DOCUMENTS FILED BY THE RESPONDENTS 8 GREEN VALLEY

CO-OPERATIVE HOUSING SOCIETY LTD.

MT. SAMEER KHALE, MT. MANOI PIMPALGAONKAR

COUNSEL FOR R 8
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW

DELHI, WESTERN ZONE, BENCH AT PUNE

"q

P. J. YELIiTATDE
REG0. $0. 1728

FIJill

*

. ': '',1:

e

Original Application N o. 110/2022 (WZ)

Mr. Nagesh V. Dhamale Applicant

vk

Environment Dept. Maharashtra & Others _ Respondents

INDEXTO DOCUMENTS

1:J
\

$
t

Dated on this 6th Day of February, 2024 at Pune

S.No. Date Particulars Annexure Page No.

1 Reply filed by Respondent

No.B

i

2 Copy of Broacher A

30.05.2014 Copy of sanctioned Layout &

Building Permission

1 02.08.2017 Copy of Booking Agreement C

5 Copies of Electricity Bill &

Property Tax Receipt

D

6 09.o5.2022 Copy of RERA Complaint

COUNSEL RR 8

B

E
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(B) Compensatory cost of Rs. 1,00,00,000/- be awarded to the Respondent No.8

from the Respondent No.7

(C)Arry other iust and equitable orders in the interest of justice may be passed.

Dated- 06/0'2/2O24

Green Valley Hos. Soc. P. Ltd.

an

Councl br Respondent No.8 Respondent No.8

ME

. \ ELV1TAN
TOTARY GOVT. OF INDIA

PUNE.

t

_rt/ALtDE
:').1728
rlE
:3;E'20

*

I, Mrs. Savita Suiit Nanaware, age- Adult, occupation- Business, the

Chairman of the Respondent No.8 society, do hereby states on solemn

affirmation that whatever stated hereinabove is true and correct to the best

of my knowledge, belief and intercst and hence I have verified and signed

hereunder on this 6th day February 2024 at Pune.

'DENT!FIED 
B}

J
ATE.

rt. v. s. j ic.7a{ganr a)
l.Xnra6 ."n6 Reglrtered 29

*.'!

I

Dalc
t'lal Nr.itnbof

oJ; oL

=

Pune

).t ooJtr'-

Verification

r;;

t
(-

f,
: 5 FEB 2024
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Liue in the Heait oflndulgcnae

@Wakad

T
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Wakad

Liu e in the Heart of Indulg ence

At Aswani's Green Valley, absolute exclusivity togeiher $/th the lush

and enchanting views of surroundings comes standald within this

covetedaddress.

Luxurious 2 BHK & compact 3 BHK freehold apartments with sizes

rangingfrom around 1000sq.ft.to 1 300sq.ft.tosuitall lifestyles.

Aswani's
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_ : - _ For those precious mon ents of life

- frdis a collage of handful of sweet moments. Foru+-theiare so dear that
we can do dnything to preserve ttlem foracr. We atways wish to welcome
sudr prized experiences in a iavourite place called home don,t we? Own
sudr a joyous abode at Green Valley that would make these wonderful .

molnentseven morA memorabl!. Be one Mth tlie home that lives with
you, blesses y-ou. . .1.
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AmphiTheater

Children's Play Area
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Liue inthqileart of It All

Situated in Punel one of th€ most pre5tigious suburbs it offers slush

greenery amidst the bustling city. All essenual facilities are just a rhc
leisurely walk and the shopping belt is only l0 minuter away from

AswaniS Green Valley.

lnvest in your next generation with a fine selection of renowned schools

such as ICSE & CBSE within thevicinity.

I
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Impr e s sion of she er magnificetlce

- Presenting ;n immaculately designed masterpiece that williedefinE
-. 'gnndeur and status for you. Own the sense of pride of being-one with

G reen Valley. And experiencea brandt€1,1rliving perfectlyin tunewith your

unique ideas about life.
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Designer Entrance Gate

Alert 24 Hours bySecurityat entrance with lntercom System
Clut'House witlr wcllequipped Gym,TableTenr:is iarrom / Chess
Limelight Offering Stage / AmphiTheatei
Peace At fladha ltishna Temple

JoggingTnck

P<riCium Garden

Children Play Park

Velvety Party tawns

Senior Citizens Sit Outs

Eranded Lifu (l Service & I passenger)

GeneratorSack Up For Lift& Common Area

Ample Parting 5pace

CCW Camera Covered To All Site For Security purpose

Separate Fresh Room for Servants & Driver5

Rain Water Harvesting

GaIbage Chute

Solar System

lnternal Con(rete Road

Provision forW-FiHigh Sp€ed lnternet Connection :

Elegant CompoundWall

1r'..
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Enfich g our mind,b o dy and soul...
::r--

?{tadise is closEr than yorttrink nslvanis CieerWalley is s'imply a pandise

i!'Lehold. Fni'm pleastng aesthetia to rcoitringJeaturEs] everything has

b4en thoughtofat tuwani!GreenValley.

. E{ergize every aspect of your being with facilitiesthat allow you to

,::r :tlvdlopsocialfu,phfticallyandemotionalllK€epmind and bodyiru:hecl
inlthe state-of-the-art gym. Or revltalise with a refreshing in a spectacular

ClUbHouse.

-tot
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Hbne isa plqce uthere your heart is

It's a place that lives with you. When you share your feelings, your day-to_
day experiences with it. tt willconfera plush living foryou inj yoir family.. - membErs;And whatitexpects inretuin is purafv ]e, 

onfytoveybur f;.r,tf"-if-
feelingsforyour dream home.

L|uing &Dining

. Elegant main door

" lnternal walls with smoorh pop / gypsum finish and highqualityemukionp. o o
. Polw;fr-coated sliding windows with designer grills and mosquito

mesi
I
e

.Fullbody branded vitrifled tiles (600 x 600
. w inaliteptpne points

electrical points with branded modulaielectrical
Provision for a'ir-conditionlng- 

-

fittings
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A home that pampets your moods
t.rt-,

t_

t,

i

- whatever the mood youre in, the5e paratiar ruxury suites at Green vafley
,cqrnplerne!! ysldeelings. tt willsiDg atong wirEyo++ thJappi6l _ __

. moments. lt will comfort you in case you are not in your element. Or it will _
- simply chortle with you when you?e in a witty mood..:

:-

xiichen ..'

. Contemporary and well-planned kitchen layJut. Well-laid platform witIgranite totr

. F-ul$odybranded vitrified tiles (600x 600 mm)ofa reputed brand. Sufficient electri(al points for appliances

. Dadotiles up to ceiling heighr

.5tainless5teelsinkWitlrdrainboard(I5l5tandards)

- I lpvision for lEtir plrifier and exhaust fan -
, PoMeE(oated,sliding windows with designergills and mosquito mesh. Provision forwashing machine

. Space for drying clothe,

J, to
3f
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',iir .- lt

' e tioeightfultiy' Eonceiu€it masterpiece

- JlE-vreJvrtre refreshing and picturesque.The layout desigr is smart. lt

olfers numerous opportunitiet to enjoy high profile, cuhured, ultra'

luxurious living. And the comfort will add an extra spice to the affluent

liferlge you possesi with pride.

. Desi-gnerdoors

. Full body branded vitrified tiles (600 x 600 mm)of reputed brand

. lnternal walls with smooth gypsum / POP finish and high quality

emulsion paint

. TV and telephone p-oints in the master bedroom -

. .Juffirient elecIli(a! pqints in alltldrooms with-branded modular

:electricalfittings-
. : 

Pow{eq cbater sliding windows with designer grilk

. . Provision for air-conditioning

E

Bedroom

i: 15

';
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EaOh mrner qpells class

After havingr&orked sohardi[lifeJou deserye suprcme level olcooloL
and the best ofthe luxuries. lt isa placeyouthink aboutthe whole day and

rush back once through withliour daily routine. A home here will give an

all newmeaning toyour leis.ure time.

\ll
Bqthroom

Full body branded vinified tiles ofa reputed brand

Dado tiles and granite fascia for dooropenings

Basin with a marble/ granite counterforthe master bedroom

Branded sanitaryware

C

\
;i

/
.- Provision for water heater and exhaust fan

, - L trvinlowl frged wlth grills and |tweri -
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U AppStore

F.6"J'p'*

Adv. Satish Jadhav

l:'

Aswani Construction

App download from
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A Project by

lil** i

nru;rNol
MANKAR
DEVELOPERS {A,.esael SHAH

ASSOCIATES

;
E

,.i 6n b€added, omir€d dshiried6 pe.iEdehd!6siim arninturc/aGBses shnn ehdeliEory (Fd prEL.r@h&n mly)

Survey No. 257, Near Ambience Hotel, Kalewadi-Kaspate Vasti Link Road, Wakad, Pune - 4'11 057.

AswaniAssociates, S.P Heights, 2nd Floor, Nr Bank of L,laharashtra, Old Mumbai Pune ioad,
Kasarwadi, Pune 411 013

020 6973 8888, 95525 @373, 88888 83818

greenvalleyl 53@gmail.com Website : www.aswaniassociales.com

42

350



F rrex-u.*-t I

tl

)

:-l
i
i
I

r-I.

I

i

l-

I

trI
rl

_ii

ii
:a:'-.:

)
i

I

i
I

i

I

I

tfr
4

{

I
I

I

li

lr
":.

€I
,T:il i

l-,1

I

I

I
i''l

I

:m
rFl:I

I
IE

ij

:1

,II'jl i

I

I
lll

p

t,

J-

{L i
I

t
I
!

i

:t

1i

I -j
,i,t
Lit.
+l

1

l

43

351



ffi Fiqqs

(wil.ar er Errrd-<r orqiefl-r qmA

{)onz*w<- $

- 899 ojc.

qdtnlqr t iiq-Sq-, tuqrd+doTrt.)

4) to"rq

- qtEt(r,t+t qr(zrEftFfur qlg('ll -
t-el qitrorq qr(6-{uqrqr qrsdr 3rtFr qiq-6,qr+ rtrsq-* q-tmq crifiro q qrrrr-qqr qEftqq, rr{ c jqq * 6-dt

u9 qr*d il-{ffi or&ir tuqr'( }a qrB .TrFr ff r5nrwra-or qfrftqq csug * 6-d+ (r}+sr+) tjl s ?qU
ud-a a-rgficqli ulffd 3re{i auqrd +d aTrB.

sft./sfl+l+ El-"r?Ireff qm ar.on-,/ar.t. 3ft.

9+B , sl qi e.l

dv,
d

.r6rtrg crif$r6'q rrwa-fl 3Tfufr+q sqqq t o-oq us enFr 1it( fift-o q-eqinqTfuol qfrftqq q3uq s-dl l9r s

I'l'H fff.ryt-ffi %ffi* i ffi.ffi # # *' ;
trtio oq 769 7,.ta qr fuqff +m. FqErF{ 6rq ?nquqFfi qrd frE}ffi ar&q{ q qrEr irdr'...:....t ...--..
Swri gF6rs iiq-dq-d enqr+ +d Grrt.

vt. er6v erfrriar,

ffi Ftq-q-sq-drrrriqrfu6rqfs6-$-

--s@Tf dsqqf

sc*ootrqr.)

o
(ogffau-*e-o-5nn

ffifftqqs q-dnTrqrfuor,

filrrff - uqq ogc.

oqi6 - ff.ff./ -dr61- /
frci6' o?Z ot! ,/lorq

q ) ti-co-qr r&c gs-F rorend grsfu@rcrnil orq ir& qfti.
r) rio.fuaqitrorqrwFficquit(+d3ryrqmrEm.riqftbnarffiqi'r#osrMvrsr6rqsqqf+ortFr

G-q-d-firi o,q{ er6"e qrtri.

l) +.qlcdd 6rc srr@Fiili tz-{6 crr ffiq{ 6rqf-dqr65 RcRIf qr}a. qrRrsrq q}erqQ-d are gr ov <i.
s) +.rdun roreTm qrn ftE+gr /srda* | rtrs u-a turnd +d 3nB.

't) wr wic+r r&{ Eqn-d siqsrq oruqrd srr} 3rrt. ot €qR-fti thrdqn trEfib.b-e qpruqr$ n-+6 qilfl+
sqri-ftrrdy ti;qrcis qidEqT srn s Ertr vr} mqr fr qqRn sT-da!-qrqr Efti +,q * qfiafl, g-{rqrs qrff
srf}rqrq +dffi T€fri-c ff-drni qr$. rwr+{-o sreicr qw t ci$1ur drcur 3l-ffi o-.tlTqrn sTrf. il+q
rtr+r*crftb-q c-sfud frqqrSsR m,q ff onrrd *Fnrr olcFrnrd r*i r+q-aqr* org.

s ) gqrr&i d;.often r{Eft$-c tam rtsr+0-a q elrd-a <rqn arouqn qr+i rrrrd-+r vrsn}o srq{ EnrTT qFF
$-enfefqq orofqr G-qn *on qrvm crfr.

o) rfi-q qitrorq Es 6'itTl-{r ddfud qrtqd sr} sffi@rn fr fi 3iQrn-&ff $qi-sT-{,ft Mgrqrq +{ r}d
srqen arqteft{ on-org oiuaro ti, st-ff itE Eqrd.

c) ersq *i;ifuo sirdFrq t ia-i ctft-fi rcm.riqrfuor s{fuftqq gjuq q qEgrq cr}f}r6. r.r€q-iT srfufrqq jqqq
q*ftd il{E+sr ri.r 6r-q w$q srM {d q{ilc.ft q +dr -Es +@R-{d/il}q E6-sd +{{ q-6.nTrqqld

sit*Frq n 6TdI FqId c<i q tqon tnroq qI qiqolqri gurR-a ;rorerra Td ci-qtrr,ff c +dr qiq6m +6qrs-go
5qR-en ft-q-cr qa-o q tdl qhl-6rq +dqrq-fd efiqwfrsq cfto eqqEqri -sr-fl-6 offi aqoqrqr fr. fri.
q.;r.qT. qT Er6 {rq{ }q-dl slrt

C) qiE-6rq qrEd[ orerqr $;qr qirrolqqr ffior qrsri]sr trrffio rwrqr s{emr +}urilrfr areera:r turR cr$ orgn
Bo-Igft +dr4r er t qrFe'erur Bolsft tqqri snca-qrs qK{re gqrRfi fi-6-rs ftirq nqrrrq-ft{ri fi-fift
oq-trqn8 o. ?q,/- s ErFfw qrc{rsr& r. 9o/- q'fr +. {. eqri cfr qBrdrifld {s G{r6.l1uqrd t{a.
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- -?-
jo) ?flrrsr Eq'"ft+ fliscruft qft'*, q.r.qr. i+q qftil-dTr qra-ori qqqti qls*qri{ 6fi.
ts) tndswrori, c+fl / ffi 3rerqr q-6-fl Eirr6rr{ ownqr dffi ryf-omr qrcor idTff mfud fi-{Frft/

qtqrtqrl*rn-diqrqrgalunqroiqqfie.rin,fts q.q.qr. qsr.rfirr6qniTd), q-iqfuf,rq-, (+rragfuqE<
ffifqc qin srerfti) q.c.cr. 63 wrqr atr]. vroff grao, qaft:snur, vqn, qftrnqo q oiltrq fuqr.nqr
cr Er6-d Ersdr E-o} Tnql irvm.

9?) {qlidar .rdr.rcrerny qaqn-orqr cA ssfft-dtft ecrmtg (Letter Box) gdro ffi {sl?d
vr$a ilrd0-q EqR-fi-qr qFr i{e&xr {rfdrsr srqdr Bdr qlurn qr$.

q I ) ft-om sTrrqqr+d rff $fii ql?fd A? frqqEff,I {Eriliqrfr+qr arqm ti dq-{6rr6, 3ni.
9u) EqRAqT Tr+d oi'fii (s{n.{ff.fr.) orqrql Trd qr{fiftdr oirqn q 3ndRrsr& aFE-srdr qrq{ or ri. qmr&

#*iS ornnrrqr ilqy ov0 dtrq6no, irdd.
e\) iB*. ti. ffi qmta €fufurd gi - to. qr d*elo*o q*drcr' 4ofar qera Etufurffl {qo-fi-qr

T*tA irunn ow+n srff, d'+s r+ri orq *fl-orrsr ero-o-i qera gftB.Tg qii q* qr fth+rrrroi srEq
o-su) srnrro qt. t-fli q* flqa Mtrsrq Eqrr#qr ei?rorqrs El--+n o-s ri.

cq) tdsrqt ifiift-d s6rcr& sr+€r 6-r rrqrer o-rdocq EqFr q.q.qr. qi+6dtd qrq6fl /crs-fi T{r{r
bmrRarq qiq-6rq arqov ri.

90) T{r ffia gd unn A-6rs ftiaq ftqqrq-Snqrm ftqq ar. qq.i.q.t. 3rn a-r6*+ orft-{ E6d}d fit
olrt. qrRrdrq qr.r 3Terqr TrlErqr qrqdn frdr qrurR ir$.

9.) fiforff GilTqsqrd-d rgr $fr+ Erfud e)- ffqqrSffri rcrqrftb-qr arqratfr riur-6x6 crrt. rsr €di qEffF
e}t q.q.cr. t ;IIt arqr n-sr o/sl vcnr/EurR-a qrmrflrqr-o q d"iluft itnraTr, qFr srero Wf rhn-erq-a-o tuiX{t
qI 6,qffi sr{r o-tfr srree{fi snt. qrctrd r-{cr+ .fff-niq,ft fr,{Fn-qr qr ET6ir Ercrarr'srfi ovt dq-r-61gq
3nt. ?r+s F-sqE.ilTI riff+ EIfud aH E-.+!F{-o-iur rcrqrfrb-qr ffi{emqrd q-qER qi* sa: o-qi
srrqrqo ont sIcHI q-El{wqrftrdqr rqrAdql e-{fud flri .s-dEF+qryq q{ .I{ui arrqsro onB.

93) e-Ed c-o-iund-d qri-* r}wft q-6ren sEqr&JwE erqr vriar 6ftq1qd sE fulr $r+fl rr.T.qr..cg;-qqr
vrturn cr8' TTr'5.IIc-{ orqfaqts+d tqlRd drist 

"o$n 
/q qr?Frflr q?zF rflsy Ar@rf$r{rq siqiFrcrs qrl

enrar Trf6rsr Srsdr Auqrd +"111 qr&.

1o) rqa rowr#o $isrn r+.B-o-iur r,r* ryre-t or+fauro-gr +sr, srcqrd UEr0d qraqmcr-6 q qlnuft Tqi.nn
+.raena-o @ qr AqFnar sr{t 6-{i onera-o url. 

'

?e) 3oo d. S. s qftd e)=ni Xisr+0-d Cqrrffsrd (src-i-d ri* a.rqr) tq qici Erffiq ar+*rn +-td
snt.

??) Bdsrdr-di f&q vwr s or*ic*i €)"r#d qro.flqr fi-{*, 6}d srffio 3at*nn gffi eraeq-o sni. ssrr&
E-6rff ft{irq ffiea ftqq F. q.j gwn d* * scrq +q-fl 6irqr+ *,fd wrsErff G-6"ir6/q-dERqi+sr *.&d. ere,c-6t c*srd cr,qrsr ffir F+tr Eiuqrfl .M c-6rr e*n turR Er0. qr$s-d-* +q+ B-{rqrff ti ft6-{r6 /ii-Sil qi+{r dq-r-6ri6 it-&d. qma-d ddft-d rn-}qri6 rffi qifl irM e_6ri
a-on / fro-c ftqfur sr€R{ ilii iigufd: fi-{rdn-iur 6'-inqr* q-{s-CT* ft-6.{-6 / 3rd4r qifur ir&d. g1_+
q.n.ql. Tr llM !-oli d$-n arf fum cr$. qr q-&qi n-crqqitrorq ur(".*r+ riqff qa rqr oiuun t_a
snt.

?r) iTrfcq1 YIEUTRT q{ eicrfirq qriT{r& R@ ffuqri qrsft e F-rrdrr6r* viq vqarq od ft-oqroiqq d'r-olr1u;
3Trt.

?B) fto,r{ e*w 6qq;o6ao" gqR-dc?n Wfro.+tn 3Ir+@T crffi #*,n; E;q-6i{fld G-fl +sS-dr 316r6er q15;rti rrfid.

Dep
tsuilding Pemr

eEffi
Fis-q-c q-drffqrft'or,

q) qr.fucart*nr*,

-Yllr?,

E &qft - u99 o9c.

(Sd) qItrffi
e) ir6r. is-arffi. ffi Fiqss Tdmrriqrfror q.r.cr /fiIrrff qtt/ffir.i{ /Ffq-q-s/qf{sftorrrr+r$/ uqid / ffi /qrf *-saor/fi,tfr/ ftrd gre/ffi ftds/fitr;

trno / rtre"t / +rqis qi+ qrtrff

G4il4*
gi ft"6 3ii{. fr.cal qrtreirA

3) onio-cq ftqr{, Uq orqftrq
s gffd orffi iiqrw/Tr6s
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I

CHALLAN
MTR Form Numbsr-6

Chequ€-DD Delails Sank CIN

Bank Dal€

tsank-Branclr

ScrollNo. Dala

000224606 t20171A A?J\Bt2O17'1O:33:3O

O,\OA2O 17. 1O:3:t:3O

iotal 0Dfacoment A ounl

Form lD 25.2

Detacem€nt ADou11l

3Qo(, o0

443$O.t)O

4,73,40., oo

Name ol Branch

C hallan Defaced Details

cRN MHO0405138720.|718E BARcooE I llltt[ml tl l [ ]lml I tl Dat 31rc1n$17-15i25:43

Depart,nent lnspector cenerat Ot Registra{on Payer D6tails

'rAx lD (lfAny)
Stamp Duty

Type of Payment hegistralion Fe6

O,'ico Namo HVL25-IIAVELI25 JoINT sUB REGISTRAR

Locatlon PUNE

MR PRASANNA PRAKASH SIDDHA

0030046401 Stamp Duty 443400.00 Road/Streel Kaspate Wasti. Wakad

003OC63301 Registradon Fee Arearlocallty

Town/C ltyrDklrlct

30000.00

PIN 4 1 1 o 5 7

4,73,400.O0

Romarlrs (lt Any)

PAN2=AAXFA3270D'SecondPartyName=MS

coNsrRUcTtoNs-

Folir Lakh S.v€nty Thr66 TtDrraand Four Hundred Rupe

6! oriy

STATE BANK OF INDIA

Ref. No. oN40572017 07317o97 1 lK00GM\ar'R8

Chequs/DD No RBI Dale 311O712017 -0327,34

Name ol Bank

Nol Verified with Rtsl

SIATE AANK OF JNDIA

213 , O1nAnO17

IGR566

Sr. No.

1 (is!526-8631

2 (is)-52G8631 oo02aa606l2u7 1A

? 7r.;r :) (,

- NorE:- This cha an is vafid ror documenr ro bo reqjsrered in sub RF1,r,rr-r orfi, o onry. Nor vatkl,o. unreqist".#?1,3J}1.;.,. 9t64tfr r4et

#ff.. "-- dca rrzra Fotro orqtmrra "i-a'h orro-nrcry r,,n,n.A --1'.iri'. ;;"ii':,--;rffi;;,ffi rrd / ,r.rd ,nrt

.

PAN No.(lfApplicablc) BPNPSl53IR

2017-2018 On6 Tim€ FlatrEllock l,lo,

Premi6e!lBuilding

Greeh Valby A wing Ftal No. 304

Accounl Head Oetaits

FOR USE IN RECEIVING BANX

rGR566
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// SHREE GAJANAN PRASANNA//

ARTICLES OFAGREEMENT

THIS ARTICLES OF AGREEMEN'I'IS MADE AND EXECUTED AT PUNE ON
THIS DAY OF IN THE YEAR 2017.

eP J l^J
.t

1

E. 4TT-?q
cL3) ao '1St

{0 tlg_
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E,4 Ff - ?q
Ce4) rf 5

tts?o
M/S. ASWANI CONSTRUCTIONS,
PAN No. AAXFA32Z0D
Through its Partner,
SHRI. SANDEEP RASII(LAL SIIAH,
Age- 40 Years, Occupation- Business,
R /at.-SantTukaram Nagar,
Pimpri, Pune -41 1018,
Pan No. - ADLPS6983N

Hereinafter referred to as the 'THE PROMOTER,, (Which expression unless
repugnant to the context or meaning thereofihall mean and include its partners for the
time being constituting the firm their respective heirs, executors, administrators and
assigns).

..... PARTY OF r'IRST PART

AND

I) MRS. SAVITA PRASANNA SIDDTIA.
Age:- 33 yrs, Occ :- SERVICE.
(PAN NO. ACFPH9022G)

2) MR, PRASANNA PRAKASH SIDDHA.
Age: - 35 yrs, Occ: - Seryice.
(PAN NO. BPNPSTS3TR)

3) MR. PRAKASH GANGADIIAR SIDDHA.
Age: - 65 yrs, Occ: - RE

.I'I 
I{ I.] I).

PAN NO, ACVPS4873O)

RESIDiNG AT: - 82, NAYARAN BAUG SOCIETY, Opp. NOBLE
HOSPITAL, MAGARPATTA ROAD, TIADAPSAR,
PUNE. PIN: 4l1028

Hereinafter ref-ened to as the "-fHE FLATAJNIT ptJRCFIASER/S" (which
expression urrless repugnant to the context or rncani thereof shall mean and include

(

2 d'\P

)
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0

.-l
v
,b

hischimself / herself/ them
executors, administrato

her etr

,...,.. PARTY OF SECOND PART.

Anrl

r. MR. ANANDA EKNATH MANKAR
Age- 60 Years, Occupation- Agriculturalist,
2. MRS. SUSEILA ANANDA MANKAR
Age- 49Years, Occupation- Agriculturalist,
3. MR. AVINASH ANANDA MANKAR
Age-30 Years, Occupation- Agriculturalist,
4. MRS. JOYTI AVINASH MANKAR
Agv 27 Year:s, Occupation- Agriculturalist,
5. SIIARVARI AVINASH MANKAR
Through her father as Natrral guardian
Age- 3 Years, Occupation- Nil
6. MR, NILESH ANANDA MANKAR
Age- 27 Years, Occupation- Agriculturalist.
7. MRS. JOSNA MLESH MANKAR
Age- 2l Years, Occupation- Agriculturalist.
Above all R/at KaspateWasti, Wakad, Pune-411057
8. SIIEVANTABAI VIJAY NIKAM
Age.58 Years, R./at SornwarPeth, Pune.
Though their Power of Attorney holder
M/S. ASWANI CONSTRUCTIONS,
Through its Partner,

SHRI. SANDEEP RASIKLAL SHAH,,.
Age40 Years, Occupatiorr- Business,
R/at:-SantTukaram Nagar,
Pirnpri, Pune -411018,

Hereinafter referred to as the *CONSENTING pARTy- (which expression unless
repugnant to th€ context or rneaning thereof shall mean and include hirnself / herself/
themselves for the tirne being his / her / their respective heirs, executors,
administrators and assigns).

3
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OF THIRD PART
That the Survey No. 257 originally belonged to Shri. RamuMorvrrer sold 02 Acres and I Zr Gunthas of land

anrtiMankar. The said

EknathVithobaMankar. The said Sate Deed da
frorn his tota.l area to Slri.

Sub-registrar, Maval at serial No.309ll95g.
ted 23/M/1958 rvas registered before

was recorded in the ?/lZ extract b
The narne of Shri. EknathVithobaMankar

Survey No. 257 was di
y mutation entry No. 1526. That due the said thevided as follows:

&rvey No. 257l I (Area 22 Acre urt 34 lzGunfhas) Shri. RamuMarutiMankar.&rvey No. 25?r'2 (Area 2 Acre and I % Gunthas)
Shri. EknathVithobaMankar.
That shri' EknathvithobaMank ar died, oa 26t04 993 reaving behind him z son anJ 4daughters i.e.
Slri. KashinathEknathMankar.
Slri. AnandaEknathMankar.
Sou. HirabaiDnyanobaDabhade.
Sou. Laxmi Suresh patlrare.
Sou. Shevantabai Vijay Nikam.
Sou. SunandaNarndevJawalkar.

4

l

' That the wife Late NanibaiEknathMankar died before Eknathvi&obaMankar. Hencelate EknathVithobarvlankar.hld oall thk 6;;;;;his legat Hers. That the names

;ir[:ii#* rvere recorded in the rltz'extta.i il prrru,io., Entry No. s080 on

That Iate EknarhvithobaMankar when he was arive had fired a civil suit against sr'i.MurlidharpandharinathMankar and others r"r.* ciriinage Jr. Division bearing No,D3rlggo' The said suit was fiIed by late EknathvithobaMankar for partition,possession and Perpetual Injunction ."g*airg iu* ey No. 251/l/2 and other' , properties That during the pendency of the said s"uii emamvirtobaMankar ,ied andhence the narne of regar heirs came ro b" ,.""rd;;';;;he suir. That rhe said suit wasdecreed in favour of the praintiffs on 3o/0.,/1ggi. Thar to execute the said decreeExecution Pelition was filecl bearing No. I0l;;;.'rrr" *ia Execution petition wasdecided on ZgllO/ 1996. That as per the orders of the Coorder crate<r 3 t /0 t / t ss. u.a"."J *,u, s,*", r,".- irizi)i #lrfllHJlir,.r,iPotkharaba l0 R totalty uU,T**i1, qS' n ,r*- gi""n to Legal Heirs of LateEknathvithobaMankar- Hence the saicl survey ,u.b"i ruu" l-urther divided as Survey
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on vJas show[ in the revenue records
by mutation entry No. 6070
That sou. HirabaiDnyanobaDabhade died in the year 1997. That before her death she
had executed a will in favour of sou. sushilaAnandaMankar rcgarding her share in
the said property. The said will was registered on 20/05/1997 before sub-registrar,
Haveli No. 2 at serial No. 222t11997. That as per the said will the name of sou.
sushilaAnandaMankar was recorded in the 7/12 extract by Mutation Entry No. 6309
on 29/O7 / 1997.

That Shri. KashinathEknathMankar, sou. Sush aAnandaMankar, sou. shevantabai
vijay Nikarn, sou. Laxmibai suresh pathare and sou. sunaodaNamdevJawalkar
executed a Power of Attorney in favour of shri. AnandaEknathMankar regarding the
said property. That the said Power of Attorney was registered on 0?110fi997 before
sub-registrar Paud (Mulshi). That the said power of Attorney has been cancelled by
the said persons by legal notice of cancellation on z6/o6Dool. That the contents of
cancellation has been also incorporated in the partirion Deed Dated 19t05/2012. That
the said cancellation has also been accepted by Shri AnerndaEkinathMankar.

That soul-axmi Suresh Pathare has executed Development Agreement and power of
Attorney date<i 05/t 0/2006 in favour of shri. KashinathEknathMai.rkar and shri.
chandrakantKashinathMankar regarding her undivided share in the said property i.e.
00 H 15.83 R from Survey No.257lr/2fi and 00 FI 13.g3 R from survey No. 25712.
That the said Development Agreement and power of Attorney was registered before
sub-regislrar Flaveli No. l9 at serial No. 6Br9Do06 and 692012006 respectively.

That souStrnandaNamdevJawalkar has executed Development Agreement and power
of Attomey dated 05/10/2006 in favour cf shri. KashinathEknathMankar and shri.
chandrakantKashinathMankar regarding her undivided share in the said property i.e.
00 H 15.83 R from survey No.257/1r2il and 00 H 13.83 R ftom survey No. 25712.
That the said Developrnent Agreement and power of Attorney was registerecl before
Sub-regislrar Haveli No. 19 at serial No.682112006 and sg22t2006 respecrively.

Thal there were some litigation pending before various courts and authorities fbr
partition and other relieli between Mankar families. Hence to settle the same Shri.
Prakash DashrathMankar and 17 others waived their rights by Release Deed lrom
Strrvey No. 25-ill/2/l area admeasuri,g 00 H 95 R. and from other survey number in

No. 257 Hissa No. l/2/l

5
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Laxmi nathMankzu,
SunandaNamdevJawalkar, An dEkn thMankar,Late Hirabai

an a
DynanobaMankar throuCh here Iega h lr Sou. Sushi laAnandMankar

Sou. Sh tabai
andevan sald Re Deed daease ted 30/1 2/2006reglS ered on I4/O2/20 07 Sub-regls trar Have N I 9o a serial No 233/2007

That Soulaxmi suresh pathare and SousunandaNamdevJawarkar has executed Deedof confirmation dated 27/06/2007 0f above D"relopmeot Agreements and power ofAttorney in favour of Shri . KashinathEknathMankar and Shri .ChandrakantKashinathMankar regarding their undiviCed share in the said property i.e.00H3l'66 R from survey No.257rr/2/r and 00 H 27.66 Rfrom survey No.257/2.That the said Deed of Confirmation was registersd before SuUo"glrt* H'ur;;;.';;at serial No. s006/2^o?. That the same has been reflected Uy"f"rr",i., Ir"fN.I1059.

That Smt. Shevantabai Vijay Nikam has executed Development Agreement andPower of Attorney dated rg/03/200g in favour of shri. AnandaEknathMankar
regarding her undivided share in the saicl property i.e. 00 H 15.8t R ;;;;;;;";'il;257/l/2/1 and 00 H I3'g3 R from survey No.-257/2. That the said Deveroprnent
Agreement and power of Attorney was registered on 25/03/200g before sub-registrarHaveli No. 19 at serial No. 2322t200g and 2323/2OOg respectively.

That soulaxmibai Suresh pathare and souSunandaNamdevJawa.rkar sold theirundivided share i.e. 00 H 3r.66 R from survey No.2'T/r/ar and 00 H 27.66R fromsurvey No. 257/2 to Shri chandrakantKashinathMankar by Sare Deed dated18/03D008 which was registered on 10/04/200g before sub-registrar Haveli No. l7 atseriar No' 3710t2009. That the name of Shri chandrakantKashinathMarikar wasentered in theT/12 extract by Mutation Entry No. I l40l on 23/05/200g.

That Sfui. KashinathEknathMankar has one son and four daughters. lhat Sou BhartivitthalDabhade and SouvandanaRajendrasatav uy netease Deed Datetr 30/or/2ooghave releasecr their undivided share i.e. 00 H 05.6;R fronr survey No.257/rD/r and00 H 04.60 R from Survey No. 257 t2 from the property in favour of ShrichandrakantKashinathMankar. That the said Rerease Deed dated 30/0r/2009 isregistered before sub-registrar Flaveri No. I6 at seriar No. 543/2oog. That the name of

6
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Sou.

Shri.

V,jay Nikam. The
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Shri the 7/12
No. 1 1844 on 20/03/2009..

Hence Shri. Ananda Eknath Mankar (00 H 10.00 R), sou. sushila Ananda Mankar (00
H l1.U R) and Sou. Shevantabai Vi;ay Nikam (OO H 29.66 R) became absolute
owners ofan area admeasuring 00 H 57.50 R from survey No.257/lt2ll, which is
described in schedule-l A and Shri. Ananda Eknath Mankar (00 H 29.66 R), Sou.
sushila Ananda Mankar (00 H I 1.83 R) became absolute owners of an area
admeasuring 00 H 41.49 R from Survey No.257/2 which is described in schedule-l
B.

And whereas Mr. Ananda Eknath Mankar and others i.e. the consenting party herein
through their Power of Attorney Holder Mr. sandeep Rasiklal Shah obtained Non -
Agricultural Permission in respect of the property herein mentioned in schedule-l
from the collector Pune bearing No. 368/2013 dt. o3/lor2o3. And whereas Mr.
AnandaEknathMankar and others submitted the plan for construction of the building
on the properties mentioned at schedule- l to the pimprichinchrvad Municipal
corporation and the Phnprichinchwad Municipal corporation sanctioned the same
vide comnrencernent certificate bearing No.B.p./wakad/6g/2o13 dt.04/07 t2013.The
said plan rvas subseq,ently revised wide commencernent cefiificate No. bearing
No.B.P./waka<1159/2014 dt.30l05l2ol4.AndCornmencement certificate No. bearint
No. B.P./waka d/169/2014 d3ltl2/2ol4.And whereas the Consenting party herein
entrusled the said property for Joint Development to the prornoters herein to ancl in

7

That shri. Kashinath Eknath Mankar, shri. Anancla Eknath Mankar, Sou Sushila
Ananda Mankar, Sou. Shevantabai Vrjay Nikam and Shri.
chandrakantKashinathMankar by Partition Deed Dated lgrcsnoo have mutually
partitioned the properties. The said Partition Deed was registered before sub-registrar
Haveli No. 17 at serial No. 4984/2012. That the effect of the said partition is been
reflected in the7llz extract by Mutation Entry No. 13g68 on 04/O6D0\Z.

That shri' chandrakant Kashinath Mankar executed a Gift Deed in favour of Shri.
Ananda Eknath Mankar regarding his share in the said property i.e. l0 R from suvey
No-25'l/ll2ll. The said Gift Deed was registered on l9t0st20l2 before sub-registrar,
Haveli No. 17 at beriai No. 4993i2012. Thar as per the said Gift Deed the name of
shri' Ananda Eknath Mankar was recorded in the 7112 extract by Mutation Entry No.
13891 on lY06n0n.

?tf.l ct -
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favour nstructions Through .its jraitner
by

San deep Ras k al Shahexecu lng opment Agteement P of Aower ttorney on 0st04/20 I3which are du v regls tered WI rh the office of sub Have I 7 at Serial
3190/20 I 3 and 3 79 I l20 I 3 respecti ely

And whereas by virtue of aforesaid Joint Development Agreement and power vestedin them the Promoters and Developers herein are authori;; ;il;;;';;
',rnrnence 

the said scheme and to construct thereon Frat, Buirding consisting ofownership shops, Flat etc. to be sold on ownership basis and to enter intoAgreemenvs with the purchaserrs of the said Flat/s, shop^ etc. and to receive the sareprice tlereof.

And whereas the promoter & Buirder have preferred to deverop the said property inphases by constructing various buirdings consisting of various residentiar flats on theentire property as per the layout of the buildiigs as have been approved andsanctioned as per the requirement and riberty of the Developers t 
"rein'teepinfifview to the market trends and future demands the option which is ," b" 

";;;;;;';;",h"Prornoters.

And Whereas the promoters have also apporn ted Mr. G. A Bhilare Consultants pvt
Ltd. as structural engineer for the preparation of the structural design and drawing ofthe building arr<l the prornoter shall accept the supervi sion of the said Architect and thesaid Sttuctural Engineer ti ll thc completion of the building and project

8
J .r\D

$

E.E ttr * ?tt
ctq, jo Ls-

?0q
Mr.

'arid
Registrar, No.

And whereas the promoters by virtue of the Development rights and porvers vested inthem have a ray out cum Building plan with pimpri chincirwad MunicipalCorporation rvhich has been approved and sanctioned by pimpri ChinchwadMy,lqlpal Corporation vide its Commencement '";rilr"-;;;;
No'B'P'/wakad/69/zor3 dt.o4/07,013. The saia pran rvas subsequentry .*i."i*iaiconmencerrenr cerlificate No. bearing No.B.p./wakad/ 59no14 dt.3o/os/zor4. Andcommetrcement certificate No. bearing No. B.p.AVakad/ 169/2014 dt.3r/r2/20r4. forthe Property mentioned at Schedule_l for construction 

"f ,".i"*-U"lia;;;;;
tenements including Flatv Shops etc and the promoters and Buirding ancr tenernentsincluding Flats/shops etc. and the_promoters anrr ruirding i.ave accordingry taken stepto commence and construct the said Orvner:.hip Scherne id brllAingr. - 

-
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And Whereas the Purchaser/s with a viervs to require a Flat / Shop in the said project
and Building demanded from the Promoters and the Promoters had given inspection to
the Purchaser/s ofall documents of title relating to the said land, the said orders/

And Whereas the Promoter
by Name "Green VAlley".

I Irrrla sar. Pune. being the parr payment ol the sale price of the Flat/Shop
to be solcl by the Promoters to the PurchaserA as advance payment (the receipt

9 6,i"

permissions/ Certificate, the Plans, the designs and specifications as per prepared by
the Promoter's Architect & Structural Engineer and such other documents as are
specified under THE REAL ESTATE (REGULATION AND DEVELOPMENT)
ACT 20 1 6. (project registration number :P52 I 0000 I 0 I 9. D ated: 25 / 07 f20 17)
(Hereinafter referred to as the said Act) and the rules made there under.

And Whereas relying upon the said application, the Promoter has agreed to sell to the
Purchaser FIat No. f0! situated on tire Third Floor in the building .,B,, in the project
"Green YaIIey" for Rs. 73. 90.000/- (Rs. Seyenty Three Lakhs Ninety Thousand
Only) at the price which is unit price for saleable area and the arsa rnpntioned is for
the purpose ofpaying stamp duty as Prescribed by the 4:gistration authorities and this
is not sq. Ft. or sq. Mtr. deal but a package deal ancl on the terms and conditions
herein after appearing.

And whereas at the time ofexecution ofthese presents tlre purchaser/s has / have paid
to the Prornoter a sum of Rs. l. 00,000/- Ils. One lal<hs onl by NEFT/ ITTGS /
Cheque No/ Cash: 016396 clated 1910712016 Bank: Lokrnangal Co - Op Bank Ltd.
Branch
agreed

19

building in accordance with the

And whereas prior to making applications as aforesaid as required by the provisions
of Maharashtra Co-op. Societies Act, 1960 (Maharashtra Act No. XXIV of 1960)
and Urban Land (Ceiling and Regulation) act 1976 the Prrrchaser have made a

declaration to the effect firstly, that whether the Purchaser or the member of the
family (family as defined under the Urban land (C & R) Act, of 1976) of the
Purchaser owns any tenement, house or building within the limits ctf pune Urban
Agglomeration area.

And whereas the Purchaser/s after satisfying his/trer/themselves about tbe nature of
title, the plans etc. applied to the Promoters for the allotrrrent ofFlat No. 304 situated
on the Third Floor in the building "B. in the project ..Green Valley" being
constmcted upon property mentioned at Schedule- l .
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The.purchaser hereby givevgive hivher/their irrevocabre consent to the promoterherein to carry out such arteration, modification, in ,ir" .*"tion"d pran/s of thebuilding as the promoter in his soie discretion ilL- ;, and proper and/or suchmodifications and alterations which are necessary irrluor*." of any law, rules,regulations' order or request made by the rocar autr,J.ity, 
"omp"t"nt authority orGovernment or any oftice ofany local authority.

1 Provided that the promoter shalr have to cbtain prior consent in writing of thef purchaser if such arteration.and modification uor"rsity affect the construction of the1i unit hereby agreed to be sold. The purcbaser. h"."1, Jto, have no right to withhold{ such permission u ithour any reasonabte cause and sharr give such perrnission as an.ji *hen required by thj pronroter herein.

- and Promoteis do.es almit and ackoowledge) and thePurch to pay the pronilqters tiie. iralance of the sale price in themanner as set forth in clause 2 hereinafter appearing.

1, DEYELO C G:
The Developer has com menced the construction of Residential Flats in the Scheme"Green Valley,, on the said land in accordance with the layout planq des lgns,specl fications as approved by the PimpriChinch wad Municipal Corporation and whichhave been seen and approved by the Purchaser/s subject to such alterations andnrodifications as the Developer may consider necessary or as may be required by thecoucerned local authorities to be made in them or any of them.

2, PAYM ENT SCtIE DULE:
The Pu

hereby

a) Unir

AND WHEREAS turder section 13 0f the said Act of 2016, the Developers arerequired to execute written Agreement for sare oi ,t 
" 

-suia 
Flat to the respectivePurchasera being in fact these presents and arso to register the said agreement underRegistration Act.

NOW THIS AGREEMENT WITNESSETII AND IT IS HEREBYAGREED BYAND BETWEEN THE PARTIES IIERE TO,IS TOiiOWS:

rchaserA hereby agree/s to purchlse from the Developer and the Developeragrees to sell the following:_
: - Flat

gP
10 d.\U'

I

qsI ". ?

!fl
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b) Bearing No.
c) Floor
d) Actual Carpet area

e) Adjacent Terrace area
f) Top Tenace Area
g) Open Space
h) Building
i) Name of Project
J) Parking

r*.rrrr +ir

,d

*
T Li il':

:- 78.09 Sq. Mtrs.
:- 15,71Sq. Mtrs.
:- Nil Sq. Mtrs.
:- Nil Sq. Mtrs.
:- '8"
:-"Green Valley"
:-Allotted Covered Car Parking.

4
1
at(

And bounded as under: -
On ortowards East : Flatno. 301.

On or tov.,ards South: FIat No. 303.

On or towards West : Open.

On or towards North: Open.

For the price of Rs. 73. 90.000/- (Rs. Sevenb Three Likhs Ninetv Thousanrl Only)
towards the amount being consideration of the said Flat. The purchaser/s has / havc
paid to the Developer a surn oflls. 1. 00.000/- (Rs. One Lakhs Only) on or before the
execution of this Ageement and hereby agrees to pay to the Developer balance
anount of purchase price of Rs. 72. 90.000/- (Rs. Seventy Tito Lakhs Ninetv
Thousantl Only) in the following manner.

E"d F[ - ?q
cw1 Yb \^fq(LQO

No. Stages of Paynrent Percentage

I At the Time of Plinth i5%
At the time of Flats Slab (57o
each Slab)

60yo

5'12-3,64,500
At the Time of Brick Work of the
respective FIat Purchaser)'

lOo/o

10,93,500/-
2

43,74,000t-

3
7,29,000/-

4 At the "fin)e of External Plaster of the
respective Flat Purchaser

05% 3,64,s00/-

5 At the 'I'ime of Internal Plaster of the
respective FIat Purchaser

050/, 3,64,s00/-

6 At the Time of Flooring Work of the
respective Flat Purchaser

03% 2,18,700t-

1 On or befole receiving Possession & 02y:, 1,45,800t-w olPl1 a
\N2#z

Amount in Rs.
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all dues, deposit,mg

Total 10O o/o 72,90,000/-

Eqq:3!-
at4? :rf y3_

.(

IT IS EXPRESSLY AGR,EED T}IAT FOR EACH OF TIIE ABOVE PAYMENTSTIME IS ESSENCE OF T,IE CONTRACT. It is hereby agreed that the purchasershall not be entitled to claim possession of the said flat until the entire consideration
and all other deposits including all rhe money payable to ;" ;;;;;.r;;;;;_
whether under this agreement or otherwise are paid in full.

AND WHEREAS the Purchase/s have to pay the amount of Rs 23. 900/_ VAT
/-Es. ree o d Nine Hu o by Chq. No Drawn
on dtd against VAT to the promoter.

In addition to above consideration the purchaser shalr riabre to pay the service Taxat prevailing rate of Service Tax at actual.

The Promoter shall bear tbe additionat expenses of the following:i) The charges and expenses nc. ro'nltion 
-Ji =co-op".utiue 

HousingSociety/Soci etieVFederati on.ii) The M.S.E.D.C.L. mete, deposit, hansformer charges (if any), comrnonmeter inslallation charges.iii) The Club House chatges.

3. oB VANCE OF ALL CONDITIONS
AUT}IORITY:

DBY LOCAL

It is.hereby agreeo that subject to the terms of this agreement the Developer and thenyc$er shali observe, perform and comply with all terms and 
"onairionr,sipulatio4s anrl restrictions' if any, which mry have been imposed by the concemedl'rcal authority at the tirn€ of sancti'oning the said ptans or any time thereafter or at thetime ofgranting the completion certificate. The purchaser shalr not be en$tled to craimtlre po*session of the said unit until the completion certificate in respect of tjre said.nit is received by the promoter and purchaser pays alr dues payable under thisagreerneRr in respect of the said unit to the p.rchaser anct has paid necessary depositsand sign the possession documenas-

7Z { tlP
^Pq
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It hereby declared that S ave been shown th purchaser/s de an
floor index (Fsr) availabIe ls shown ln the sald p anls S itarl th flm v oor space
index, ir anv ut izerJ fi oating floor space index or ll anv m anner t e. to S a transfer
from th

v
and OI IIoor sPace of solne orher prop ertv used on the and

also shown l11 the p anJs Ill th ls Agreemen t, \YOrd FsI or rati shall harea o ave
the same meaning as undersiood by the planning authority under its rerevant buirding
regulations or bye laws. The promoter shall be entitred to float FSI of the property ii
the present scheme to any orher property and vice_versa, if so permitied by the
concemed authority. The promoter shall also be entitled to use the FSI of intemal
roads, road widening FSI, TDR etc. on the said building.

5. DISCLOSUREASTOTITLE:
The Developer had made fu and true discrosure of the nature of their right and
interest in the said property / land as well as encumbrances, if any, known to the
Promoter. The Promoter has arso discrosed to the purchaser/s the nature of their righ!
Title, interests or right to construct buirding. The promoter has arso given inspection
of all the documents to the purchaser/s as required by raw. The Deveroper has atso
requested the Purchaser/s to carry out the search and to investigate the title by
appointing his / her I rheir own Advocate. The purchaser/s having acquainted hirnseri
herself / themselves with aI the facts and the nature of right of the Deveroper & only
then have entered into this agreement. The pi'chaser/s hereinafter shall not be entitred
henceforth to challenge the title or question the right/authority of the promoter in
respect of the said land and lo enter into this agreement at any stage of the
implementation of the scheme. The promoter shall be at liberty to se , assign or
transfer or mortgage or otherwise deal with its title and interest in the szrid land and
building construed without affecting the rights grantecl in favor of the purchaser in
respect ofthe lnit agrged to be purchased by him as per the tenns of the Agreement.

Withou t prejuelice to the right of the prornoter to take action for breach arising out of
the delay in payment of the installment on the due dates, the purchaser/s shall be
bounrl and liable to pay interest at the rate of 24yo (Twenty Four percent) per annunr
or part theleof monthly interest, on all the amounts rvhi ch become due and payable by
the Purchaser/s to the Developer till the date ofactual payment, provided that tender
of the principle amounts and interest or tender of the interest and expenses thereof

be considered as waiver of the Right of the Developers under this
shall not itsell

w 13 a
qtd

rs 'to
space

as

said index said ls
the floor

6. INTEREST ON A]UOUNT DUE:

Y
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e constructed con d0nation of the delav by th Developersagunst de ay tn pavnlents by the Purchas erls

7. A o o DEFA
CONDITIONS: AND B CH OF

on rbe Purchaser/s committing crefaurt in payment on due dates of any amoturt of' installment payabre under this agreement n *y "-*r, due and payabre under thisagree'hent (Including his / her proportionate share of taxes Ievied by concemecl localauthority and other outgoing deposirs) and on the purchaser/s committing breach ofany of the tenns and conditions herein contained the Deveroper shafl be entitred at hisown option to terminate this Agreement.

l,o'tl"',, 
arways that the power of termination herein before contained sha, not be

1eYsed by the Developer unless 15 days prior notice in *ritlrg 
"f;l i;;;;;;terminate this agreement and of the specific brea"h or breaches of terms andcondilips in respect of rvhich it is intended to t".-rnui" the Agreement and defaultshall have been made by the pu^rchasers io ."-ea/rg ,r"h b."o"h or breaches withina reasonable time after giving ofsuch notice.

Provided further that upon termination of this Agreement as aforesaid the purchaser/s
shall apply for refund and the Develope*f,'ul *f.ra ;;: il;#*rit;installments of agreement cost of the said Flat / Unit which might bave t,l then paicby the Purchaser/s to the Developer after deducting ,ooro of the unit varue as theadministrator have exp€nses' incurred una au,,ug", ii*" suffere<! by the Developers.The aforesaid amount shall be paid by the promoier to,t 

" 
p*"rr*", after resale of thesaid unit to the other purchaser an. i, any case trr" o"r"ioi", srrall not be Iiable to payto the Purchaser/s any interest on the amount so refunded. That upon termination ofthis Agreement and/or on refund of the albresaid r-ouri un". uro.esaid deductions bythe.Developer, the Developer.sha, be at riu""r,. ii"p"* off and se, the said Flat /

HIjlHr" 
perso, an<l ar such price as t e oevetope.',iil i, rt 

"i. 
uu.otute discretion

8. AMENIl'II'S PROVIDED:
The
prov
Sche

specifications of the said unit and the fixttue, Iittings and amenities to beided by the Developer to the said are unit as described in this Agreement indule (List of Amenities) hereunder written. The Purchaser/s shall not be entitled

s31kct )?- ffiq-u-
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to any extras. If any other or ameniti8s are provided by theDeveloper on the request of the Purchaser/s, then the Purchaser/s shall be bound topay the extra price for such addi tions and all such bills raised by the Developer shallbe final and the purchaser/s shall not dispute the same. The purchaser shall notdeemed any changes in.the plan oflhe unit annexed herewith. The promoters shall notrefund any amount for deleting any item of specification and amenities on request ofthe Purchaser

9. POSSESSION:
The Developer shall give possession of the SAID FLAT / LJMT to the purchaser/s onor before 31n0n0fi. With grace period of 03 Months and only subiect to receivinpthe entire pa).rnent of dues under this agreement to the Develo!er.;;;;;;;;;;
fails or negrects to give possession of the SAID FLAT / UNIT to the purchaser/s onaccount of reasons beyond their contror by the aforesaid date or within the perioimentioned rmder sections lg of rFIE REAL ESTATE (REGIJLATI'N ANDDEVELOPMENI) Acr, 2016, then the Deveroper shall be riabre on demand to
l"il{ " 

the Purchaser/s the amouots arready received by him in respect ofthe sAID
y-AT / UMT with simpre interest at nine.percent po unn* from the date theDeveloper received the surn tifl the date of amounts ald interest thereon is repaid,
subject to the prior encumbrances, if any, be charge on the said unit. - - -r--'

Pyided that the Deveroper shalr be entitred to reasonabre extension of time forgiving delivery of sAID FLATi UNIT on the aforesaid date, ifthe compretion ofthebuilding in which the SAID FLAT / LINIT is delayett on account of

. Non-availability of steel, cements, other building material, water or electric
supply.

. War, civil commotion or act of God.
o Any notice, order rule notification of the Government and / or other pubric orcompetent authority in respect of and affecting the said development.
' changes in any Rules, Regurations and Bye-Laws of the various statutory

bodies and authorities fionr time to tinle then af}-ecting the deveropment and thepro.iect.

Delay in grant of any NOC/pernti
services such as lifts, electricity
Scheme, Road NOC or completion

ssion/license connection/installation of any
and rvater connections ancl meters to the
certificate from appropriate authority.
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tin payment of ues bi,rthe -Unit Purchaser(without prejudice

Pendency o

promoter to terminate this agreement under clause 7 above)
fany litigation.

Any act beyond the control ofthe promoter

IO.DEFECTS ORU UTTIORISED CHAN GE:
The Purchaser/s shalr take possession of the SAID FLAT / t NIT within 15 days
of the Developer giving written notice by R.'.A.D./ speed posv E-mail to the
Purchaser/s intimating that the SAID FLAT / LNIT is ready for use and
occupation.

Provided that if within a period of one year from the date of handing over the SAID
FLAT / UNIT to the purchasers the purchaser/s brings to the notice of the Dereloper
any defect in the said Frat on the buirding or any unauthorized change in the
construction of thb said; changes shall be rectified by the Developer at his ov,,n costq
and in case it is not possible to rectis such defects or unauthorized changes, then the
Developer will pay to the purchaser reasonable compensation for such defects or
change. The word defect herein above stated shalr mean only the manufacturing defect
caused on account of wilrfur negrect of the promoter himself and shafl not mean
defects caused by normal wear and tear, negligent use of the premises by the
Purchaser, abnormal fluctuation in the temperature, abnormal heavy rain etc.

11. MAINTAINENCE:
The nronthly maintenance tvill start from the date of intimation letter given to the
PurchaserA that Possession for Interior is ready OR any of the purchaser/s takes the
possesslon for interiors OR from the date of Cornpletion certificate by the local
authority. rvhichever is earlier. The Flat / unit Purchaser/s sha.ll be liabie to bear andpay the month.ly maintenance as per the proportionate share (i e. in proportion to thefloor area of the flats /units or in lump-sum monthly anrount) of outgoings in
of the said land and building/ buildings namely local taxes, betterment charges

respect

other levies by the concerne
or such

d local authority and/or Government Water charges,
Insurance, common lights, repairs, and salaries of clerks, bill collectors, chowkidars,
slveepers and all other expenses necessary and incidental to the Management and
Inaintenance of ihe said land and building/s. Until the Association of, Apartmentorvners/Co-Operative housing society/body of the flat / unit holders is formed andregistered and the said land ancl building/s or the adnrinistration of the building/s IS

6, tlFl-?\
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handed over or transferred to it, further agrees that till the
flat / unit purchasefs share is so flat / unit purchaser/ s herein shall pay
to the Promoter or to such person zul may he nominated by the Promoter provisional
contribution of Rs. 50. 000/- @s. Fiftv Thousand Onlv) for approximately 18

months. The amounts so paid by the flat / unit purchaser/s shall not carry any interest
and remain with the Promoter or the concerned persoir as the case may be until a

conveyance is executed in favour of the unit purchaser/s as aforesaid. During the
continuance of the scheme the maintenance charges paid by the Purchaser/s after
occupying the flat / unit agreed to be sold to him, her, them or are, are never sufficient
to cover the expenses of maintenance of the common areas and facilities since there
{ue some unsold units from rvhom charges cannot be collected. If any dues or over
expenses are incurred for aforesaid purposes, the same shall be proportionately paid
by the flat / unit purchaser/s to the Promoters or concerned person prior to the final
conveyance deed as aforesaid. The flat purchaser/s undertakey's to pay such provisional
monthly contribution as decided by the Promoter. The flat / unit prtrchaser/s herein
has/ have specifically agreed to pay his contribution for running and maintaining the
liftVelevators (if provided in the said building) irrespective of the floor on which thc
flat / unit is located and also irrespective of the use of the lifts/elevators by the flat /
unit purchaser/s. The Promoter is not liable to give any account of the expenses
incurred for the aforesaid purposes. The Promoter shall maintain the said project until
the formation of Co-operative Society / Societies / Federation or Completion of
project or as and when the Promoter confirms that all the work in the said project is
completed whichever is earlier'. In that event the Promoter calls the flat / unit holders
to take the charge of thc said Maintenance of the said project and it will be their sole
responsibility. In case flat / unit holders fails / neglects to take the charge of the
maintenance of the said project, in that event the Promoter will stop the maintenance
of the said project and rvill not be responsible for anything/ consequences arising out
of the said maintenance. The Promoter at its discretion and option shall be entitled to
enter into agreement with any person / company I agency for rnaintenance of the
common areas and facilities for months or years with a view to ensure cleanliness
thereof. Even after fonnation of co-operative Housing society / societies/ Federation,
the flat/ unit holders shail be bound by the said contract.

12. PURPOSE OF USE OF TENAfvlEN.I':
The Purchaser/s shall use the SAID FLAT / UNIT or any part thereof or permit the
same to be used only lor the purpose permitted by local authority. purchaser shall use
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.p.opor" for keeping or parking the
purchasers own vehicle.

13. ON ORG TI
The Developer has arready made arvare his intention of subjecting the property and
building to the provisions of Maharashtra Apartment Act, 1970 and thai the pres"nt
purchaser/s along with other purchasers of the various Residential Accommodations in
the entire set up or project or as may be decided by the Developers in two or more
phases shall join in forming and registering the condominium oi Apartment Horders
or Co - operative Society to be known by name ',Green Valley" as the Developer
may decide and for this purpose also from time to time sign and ex"cute the
application for registration and / or membership and other papers and documenis
necessary for the formation and the registiation of the cohdominium of apartment
Holders or Co - operative Society and for becoming a member including the bye -
laws of the proposed co - OPERATIVE HousING socIETy or coNDCMIMUM
oF APARTMENT HOLDERS and dury fifl in, sign and retum to the Deveropir
within three days of the same being forwardecr by the Developer to the unit purchiser
so as to enable the Deveroper to register the said organization of the tenement
purchasers as provided insection ll crause (3{e) of rHE REAL ESTATE
(REGULAION AND DEvETopMENT)Acr,2016. No objection shail be taken by
the Purchaser/s ifany change or modification are made in the draft, bye - raws as may
be required. It is specificalry agreed between the parties hereto that even if before
completion of the entire scheme or sale of all units should the Maharashtra Apartment
owlership Act 1970 bo registered, .then for rhe unsord premises the Developer shall
not be liable or required to contribute towards the cornmon expenses for maintenance
charges or any amount any head.

14. co YE CE
Unless it is otherwise agreed to be and between the parties hereto. Th: Jevertp:r
shall, within three months from the date of issue of occupancy certi::icate, shafl cause
to transfer to the Apartment Holdervalrottees a the rights titre and the interest of the
Developer and the owNERS in the ariquot part of the said rancr together with the
building by obtaining/s or executing the necessary and appropriate conveyance of the
said land or to the extont as rnay be pernritted by the authoiities

t5.
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That the common name for the tions of the proposed buildings
are to be made, shall ahvays remain ." alley" and this name shall hereafter
remain irevocable bj the Purchaser/s. Tha! the elevation of the proposed buildings
shall remain the same and shall not bb liable to be modified, altered or changed by the
purchaser/s antl the coloi combination of the exterior portion shall always remain the
same. The purchaser/s shall accordingly in case of fixing grills, safety door, air-
conditioners shall strictly comply with the designs provided by the Developer and the
same is to be affxed at the conspicuous place as may be directed by the Developer.
Provided further that the purchaser shall not carry out any alteration of whatsoever
nature in the said unit or in the Iitting therein, in particulars it is hereby agreed that
Purchaser shall not make any alteration in any of the fitting, pipes, water supply
connections or any of the erection in the bathroom as this may result in seepage of
water. If any of such works are carried out without the written consent of the
Promoter, the defect liability automatically shall become void.

16. PARKING X'ACILITES:
That Flat Purchaser is also provided the Parking facilities without any considetation
and the PurchaserA can use theisaid premises for the own vehicle Parking purpose
only.

17. DEVELOPERTO THE SUM FOR SPECIFIED PURPOSE

18. SPECIAL RJGI{T OF'THE DEYELOPER:
The Developer has specifically mentioned other common facilities and amenitir-s that
will be used by the exclusive Flat Purchasers along witb the other Purchasers of
various tenernents proposed to be constructed in the form of multi - storied building
and in that case the terrace or teraces, ifany, of the building or buildings constructed
on the said land hereditaments and prernises including the parapet walls, open spaces
and side margins shall always be the exclusive property of the Developer. It is further
agreed by and between the parties that if the pernritted floor space index density is not
consumed in the building being put up and / or at any time further constnrction or
additional F.S.I. is made available due to changc or modili ns in D.C. Rules on the

19 0olle

"l:
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The Purchaser/s shall pay to the Developer expenses for meeting all legal costs,
charges and expenses including professional costs of the Advocate of the Developer in
connection rvith the formation of the said Condominium, preparing its n:les,
regulations and bye - laws and the cost of preparing and engrossing this Agreement
and the conveyances or zlssignment of lease.
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oper l'always haye tbe right to put additional sloreyand balance / additional floor space index in any manner, theDeveloper may deem fit and in case ofarea under road widening, F.S.I.. is available orany other F.S.I. that may be allowed to the Developer either from the said referredproperty or the adjacent property or by TDR (riansfer of Development Rights) of theDeveloper then the same is to be utilized by tbe Developer in the same buildinwithout obtaining any clearance / N.O.C. from the Purchaser/s or the CondominiApartments. The Deed of Conveyance

um of
Apartments hereinafter mentioned shall be

of the said Plot to the Condominium of
made subject aforesaid reservations.

19. COVE NANT ASTOUSAGE AND MAINTENANCE OT TEETC: I.IEMENTS

The Purchaser/s for himserf or themsetves with the intention to bring a, persons intowhatsoever hands rhe sAID FLAT / ,MT may come, both hereby covenant with theDeveloper as follows.: -

.a) To maintain the SAID FLAT / UMT at the purchaser,s own cost and any goods
t1T h tenantabre repair and condition from the date of possession of the *AIDFLAT / UNIT is taken and shalr not do or suffered to be done anything in or to thebuilding in rvhich the sArD FLAT / ,NIT is situated, staircase or any passage whichmay be against the rureg regurations or bye-raws o. 

"oo""m"d locar or any otherauthority or change of changey'arter or make addition i. or to the Buirding/ s in whichthe sAID FLAT / UMT is situarecr and the SAID FLAT / IJNIT or any part thereof.
b) Not to store in the SAID FLAT / UNIT any goods which are of hazardouqccnrbustibre or dangerous natufe or are so heavy io damage the construction ofstructure of the buirding in which rhe sAID FLAi t ,NIT i; siiuated ,. ,i".ru 

"iwhich goods is objected to be the concemed rocar or to here authority and sha, not

:.:3",L:ffi""n::ff #li::*::"Jff : :iff : ffiilI* *Emt{gFLAT / UNIT is situated incruding the entrences of the buirding in the sAID FLAT /UNIT are situated and arso the sAID FLAT / ,NIT itserf and in case any damage iscaused to the buirding in rvhich the sAID FLAT / uNIT is situated or the sAIDFLAT / UNIT ancr on account of,egligence or defaurt of the purchaser/s in thisbehalf, the I,urchaserA shall be liable fo. tl," 
"ons"qr",rc"s 

of the Sr"a"h.
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c) To carry at his orvn cost all the Said Flat / Unit and maintain the
SAID FLAT / UMT in the same con ons, state and order irrwhich it was delivered
by the Developer to the Purchaser/s and shall not to do or suffering tc be done
anything in or to the building in which the SAID FLAT I UMT is situated or the
SAID FLAT / LIMT which may be given the mles and regulation and byeJaws of the
concemed local authority or public ar.rthority. And in the event of the Purchaser/s
committing any act in contravention of the above provisions, the Purchaserls shall be
responsible and liablc for the consequences thereof to the concemed local au,Jrority
and other public authority.

d) Not to demolish or cause to be demolished the SAID FLAT / UMT or any pan
thereof, nor at any time make or cause to be made therein or alteration of whatsoever
nature in or to the SAID FLAT./ UNIT or any part thereo{ nor any alteration in the
elevaticn and outside color scheme of Lhe building in which the SAID FLAT / UNIT
is situated and shall keep the portion servers, drainpipes, in the SAID FLAT / llMT
and appurtenances thereto in good tenantable repair and conditions, and in particulars

so as to support and protect the other parts of building in which the SAID FLAT /
UNIT is situated and shall not chisel or in any other manner damage to columns,
beams, walls, slabs or R.C.C. pardis, or other structual members in the SAID FLAT /
UNIT without prior written permission of the Developer and/or the society or the
Condominium of Apartment Holders and if required of the local authority in this
respect.

e) Not to do or permit to be done any act or thing which may render vbid or voidable
any insurance of the said land and the building thereupon in wbich the SAID FLAT /
UNIT is situated or any part thereof whereby any increase premium shall become
payable in respect ofthe insurance.

f) Not to throw dust, dir! rubbish, rage, garbage, or other refuse or permit the same to
be thrown from the SAID FLAT / UNIT in the compoun<i or any portion of the said
land and the building in which the SAID FLAT / UNIT is situated.

g) Pay to the Developer within 7 days of demand by the Developer. his share of
security deposit demanded by concerned local authority or Govemment or giving
electricity or any other service connection to the building in which the SAID FLAT /
UNIT is situated-

h) To bear and pay the local taxes, NA taxes, lvater charges, insumnce and such other
f any, frorn the date of possession in respect of the saicl unit and also any

E.4t{-?q
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nsuranc etc which are by rhe concemed ocal au thon ty
and ot' Government and or other pub c on account f ch f fo ange o user o
SAID FLAT UMT by the Purchaser/s a!lz. User for any purposes than th t t
s approved for

i) The Purchaser/s strall not le! sublet, transfgr, assign or part with purcbaser,s interest
or benefit factor of this Agreement or part ivith the possession of the sAID FLAT /
UNIT until all the dues payabre by the purchaser/s to the Developer under this
Agreement are fully paid up and onry if the purchaser/s had not been guilty of breach
or non observance of any of the terms and conditions of this Agreement and until the
Purchasera has intimated in writing to the Deveroper and paiJ the required transfer
charges as decided by the Developer.

i) The Purchaser/s shall observe and perform all the nrles and reg'latiorn that ,.Green
valley" may adopt at its inception and the additions, alterations, or amendments
thereof that may be made from time for protection and maintenance of the said
building and the sArD FLAT / UNIT therein and for the observance and performance
of the said building rules, Regulations and Bye - raws for the time being of concemed
local authority and of Government and other pubric bodies. The purchaler/s .hril ;i;;
observe and perform all stipulations and condittns and use of the sAID FLAT /
UNIT in condominium of apartment horders regarding the occupation and use of the

'AID 
FLAT / tn'rlT in the Building and slrafl pay and contribute regularly and

punchrally towards the taxess expenses or other outgoing in accordance with the terms
and conditions of this agreement.

k) Till a convey€lnce of buildiirg in which sArD FLAT / uNIT is situated is execured
the Purchaser/s shall permit the Developer an. his surveyors and agen\ with or
lvithout lvorkmen and others, at alr reasonabre times, to enter into upon the sAID
FLAT / LNIT and/or upon the said land and bu ding or any part there if to visit and
exarnine the state and conditions thereof.

I) Not to obstruct lhe de":r.rpmerir'rr construclion work for any reason or in any way.
rn) In the event of trie promoter carrying out any work of additions and/or arteration asper the instfuction of the purchaser to keep the promoter harmress and indemnified
from all or any actions if taken by any person or authority or incidents thereof. The
promoter shall not be bound tc obtain completion certificate loccupation certificate asper such additions or alterations which work shafl be rrone by the purchaser at his own
cost and risk.
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n) If the Purchaser desires to balconies or terrace attached to the uriit

and or.windows then he shall do so at his own cost only as per the designs and

specification approved by the promoter. The promoter shall not fix any grills or

enclose the car parking space allotted for his exclusive use.

o) Till a separate meter or water meter is installed ./allotted by MSEB/PCMC, the

purchaser herein agrees to bear and pay punctually the amount and the charges of the

cofilmon electric and water meter and also the expenses for t]e maintenance of the

common areas and facilities.

20. NOGRANT TILL CONVEYANCE:
Nothing contained in this Agreement is intended to be not shall be construed as a

grant, demise or assignrnent in laws of the SAID FLAT / UNIT or of the said plot and

building or any part thereof. The purchaser/s shall have no claim save and except in
respect of the SAID FLAT / UNIT hereby agreed to be sold to him and all open

spaces, parking spaces, lobbies, staircases, terraces, recreations, spaces etc. will
remain the property of the Developer and the Developer shall have absolute right to
dispose offarry open space, parking or terrace etc.

21. FORBEARANCE NOT TO BE CONS As WAIYER:
Any delay tolerated or indulgence shcwn or omissions on part of the Developer in

enforcing the terms of this Agreement or any forbearance or giving of time to the

Purchaser/s by the Developer shall not be construed as a waiver on the pait of the

Developer of any breach or non compliance of any ofthe terms and conditions olthis
agreement by the Purchaser/s nor shall the same in any manner prejudice the rights of
the Developer.

22. REGISTRATION OF AGREEMENT AND CONVEYANCE:
The original of this agreement is ;ivtin to the'Purchaser. The Purchaser/s shall present

this Agreement as well as oth:i deeds, documents etc. which aie to be executed by the

partyls hereto in pursuance of these presents at the proper registration olfice of
registration rvithin the limit prescribed by the Registration Act and the Developer &
Purchaser/s shall attend such office and admit such execution thereof. The Promoter

will not be responsible if the purchaser fails tc register the agreement as mentioned
above.

23. PURCHAStrR/S ADDRESS FOR SERVICE OF NOTICE:

4v 6)2 @v
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on the Purchasor/s temp lated by thcoll ls Agreement shal b
deemed to duly served sent the Purchaser, by Registered
/Speed Post/

pos t A.
E-mait at his her address as speclfied be ow

Name
R/at

r MR. PRASANNA PRAKASHSIDDHA.
:- B/2, Nayaran Baug Society, Opp. Noble

Hospital, Magarpatta Road, Iladapsar,
Pune. Pin: 411028

i- prasannasiddha@gmail.comE-mail

The Purchaserls shalr inform in writing change of Address after the execution of this
agreement, if any to the Developer by R.p.A.D. .

24. IS AG ED Y B N
PARTIES:
That th6 terrace above the bu ding shalr be exclusivery in possession of the promoter
& Developer and they can and are allowed to install any hoardings, Towers, etc. on
the said buildings. Hereto that the terrace/Balcony adjoining adjacent to respective
Flat shall always exclusively belong to that respective Fiat purchaser only.

25. ACT:
This Agreement srrall arways be subject to the provisions of the Marrarashtra

fnlrnent Ownership Act 1970 or the Real Estate (Regulation and Development)
Act,20l6 and as amended time to time and the rules made-there under.

26. PAYMENT OFSAIE s TAXAND OTHER TAXES:
The Purchaser/s shall separately pay sales tax, service tax betterment and development

s
charges or any otlier tax or outgoing, charges payable if any at present or in future in
respect of the sale and / or transfer of the SAID FLAT / UNIT as per this Agreement.
In :ase tle Developer is required to pay the sarne fo
Purchaser/s shall irnmediately reimburse the

r any reason whatsoever, the

their demand.
said payment to the Developer as per

The Purchaser here by agrees that in the event of zrny amount by way of premium totlre Corporation or to the State or Central Governrnent or Betterment charges ordevelopment tax or educational cess or any other tax or payment of similar nature
becorne payable by the pronroter either before or after rlelivery of the possession of-the unit the same shall be paid in advance either by rva of deposit or advance by thegv 24 q rlre
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Purchaser to Promoter in prop of the unit t<i be purclitrsdd bY the

Purchaser.

If any tax is levied bY

on the sale of the unit
the gcvt., Corporation and/or any other authority or authorities

, etc. and/or of the incidents of this transaction including sales

tax, service tax on transfer of property in goods involved in works contracts, etc. then

the Purchaser sball be liable to pay the same to the Promoter as and wheo it is

demandedbytheGoYt',Corporationetc.ThePromotershallnotbeliabletopaythe
same. The Purchaser shall keep the Promoter indemnified from all such liabilities. The

purchaser hereby agreed to execute the separate indemnity bond for this purpose'

before taking the possession of the said unit'

27. LECTRI AND
The promoter/s has taken an amount from the Purchaser towards MSEB ORC / SLC

charges and initial meter deposit being non refirndable amount' That in case there ls an

Liability of installing the Meters, Cables or transformer or any other additional and

incidental charges levied by the M.S.E.B. such as ORCS/SLC and other additional and

incidental charges levied by the M.S.E.B. Deposits, installation, consultation & serylce

charges of meter sanctior! cables upto individual meters, Feeder Pillars, Busbir' laying

cable and its pipel ine, Transformer plinth, LT Room construction, Cable inspection

charges, consultation charges etc. from time to time for getting proper electricity supply

whether in the premtse where the buildings and the Unit is situated or outside, including

co[unon meter the vime shall be proportionately bome by the SAID FLAT /
UNlTPurchaser to the Promoter on demand. Due to any reason if the Electrical work is

delayed and proper supply is not available to the sAID FLAT / IINIT Purchaser, in

the interim period, for the sAID FLAT / UNIT Purchaser convenience a few

l5{nporaryorpermanentmetenwitlbeavailedforwhichthePurchasershallhaveno
Hmplaints.

similarly if there is any delay in obtaining separate water supply the Promoter shall not

be held responsible for the same and the Purchaser consents for any temporary

arangements that may be made in the interim period' The Purchaser shall pay the

proportionate or entire charges as demanded, detenirined or decided by the Promoters.

The promoter shall be entitled to deduct any dues ofsuch proportionate or entire charges

payable by the Purchaser from the Society maintenance Deposit or MSEB deposit

account for which the Purchaser hereby gives consent.

w 25 do\.1)
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28. CE o NG S:
The terrace gardens adjoinin g to particular FIat or specifically allotted to aparticular tenenrent purchaser shall exc lusively be used by the concemed purchasers
only and the same shall be restricted area for other SAID FLAT / UNIT holders
subject to the entry for maintenance of building, drainage, water line and or for any
services of amenities and this entry will not be obstructed by the SAID FLAT / UNIT
area holders on the pretext of any reason or reasonable cause.

{H: ?q
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The Developers reserve exclusive rights for use ofportion/s of the te.aces of the said
nerv buildings proposed to be constructed on the said land and in the said complex, for
the purpose of setting up and installing communication or information sites or links,' cell sites and / or base stations, arong with attendant roorn/s and erectronic meterroon/s to be constructed or provided for ibe purpose, .and to insta, dish anten,ae,
electric meters, cabres and connection rines arong with rerated *a 

",r,*,iri"r* ."aequiprnent, on the terms and conditions agreed benreen them either through
themselves or through any other company / body. Further the Developers have

. reserved excrusive rights for use of open spacey's within the said complex, and the
terraces, walls and otber parts of the proposed new buirdings conshucted and to bp
constructed on the said Iand and in the said comprex, for the purpose orr"tting up uoa
dlqplaying hoardings, advertisements and sign Loards, ruuminated or otherwise, and
neon signs thereon, and for such purposes to instalr and provide electric meter rooms,
communication rinks, cables and connection lincs arong with rerated and other
systems and equipment, on the terms and conditions agreed between them either
through themsetves or througb any other body / company.

29, CHAI{GE IN AREA ORADDITION:
If any change in area waflg site pran o. .oo,n, portion of Flat / shop / Frat etc. arerequired to be made before handing over possession by the Dweloper to thePurchaser, due to peculiar site condition of by the direction of pimpribhinchwad
Municipal Corporation or any other State or centrar or Locar Authority, the Dererope.
shall have an absorute righr to effect the change without the consent of the pr."nuJ"r.In such an event if there is any change in area of the premises, by the agree. rate andaccordingly the rnoney to be paid wilr be adjusted. ThL purchasera .t ntt-otto* tt" i.yduct to be openeci with a view'to crean the same. Sirnirarly after the possession o[ th'esaid tenerne,t is handed over to the purchaser but before the finar conveyance in favorof Association ir any additions or arterations in or about rerating to the said buirding

dY W' 26W
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are required to be carried out by pal or other statutory Authority, the
same shall be carried out by the Developer in co-operation with the purchaser of the
said tenement in the said building at his / her / their own costs and'the Developer shall
not be liable or responsible for the sarne.

30. PIIRCHA R/S TO BE ANSWIIR LEFORUSE OFTENAMENT:
The Purchaser/s shall use the SAID FLAT / UNIT for the purpose it is given and as

sanctioned by the P.C.M.C. and the respective authorities and the Purchaser/s shall be
answerable and responsible for any deviation in use of the same. The Purchaser/s is
entitled only to the SAID FLAT / UNIT hereby agreed to be sold to him and shall not
use any open spaces, passage etc. unauthorized for such purpose that may cause
inconvenience or is objected to or by the Society / Association or any of its members
and also by the Developer til! the final conyeyance.

Nothing contained in this agreement is intended to be nor shall be construed as a
grant, demise or assignment in law of the said Units or of the said Plot and Building or
any part thereof. The Purchaser/s shall have no claim save and except in respect of the
said Unit hereby agreed to be sold to him/her/them and all common amenities, areas
and facilities as described herein below will remain the property of the Promoter.

3I. PROJECT NAME & DEVEL OPMEN'I-:
The Developers hlnve decided to undertake the development of the said entire land
under one name "Green Valley". Further with a view to easy identification of the
location of the buildings, the Developers have decided to name independent
BuildingV Wings which may consist of or may not comist of Shops. It is further
confirmed that under no circumstances name of the Project and or the Buitding will be
changed except as per the discretion of the Developers only. It is specifically
understood that the brochure/s published by Developers from time to time in respect
of the scherne is just an advertisement material and contains various features such as
fumiture layout in a tenament. vegetation and plantation shown around the building,
scheme, colour scheme, vehicles ctc. to increase the aesthetic value on.ly and do not
amount to any agreement/s. These features / amenities are not agreed to be developed
or provided.

32. CANCELLATION:
This Agreernent is subject to provisions of the Maharashtra Apartment Ownership Act
1970 or the Real Estate (Regulation and Development) Act,2016.,yw l,
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If cancel the Agreement 'whi ch gisteredls re n the o1fic of
Sub Regiitrar by mutual and understanding between th partie es then thepayment hich Purchaser/s has pald o rh Developer il be returne d by ch aft
deducting 20%

eque er
on Agreemen t AS a administrati on charges and he Deed f

II ti rvill
o

cance a on registered by both the parties lll the ffic f th Sub Ro e o e g straf
It is also agreed between the parties that if the purchaser fa s to pay the agr€ement
balance amount rvithin the stipurated period in such event the piomoter/D-everoper
shall give 15 days notice in writing showing their w lingness to cancer the said Flatand if the Purchaser fairs to pay the outstanding u-o*t 

^ demanded then this
Agreement shatl be treated as cancefied and the party of the First part rvifl have
cornplete right & authority to se the Flat to other purchaser / person of their choice.In such case the purchaser shafl have no iight io claim the said Frat from the
Developer i,' a*y court of Law' The purchaser/s has read & uncrerstands this column
and agreed by himself.

33. RESALE:.
If the Purchaser/s desires to resale his alrotted sAID FLAT/sHop after the
poss€ssion, it is mandatory tbat he shourd take written permission from the pr.ty,;
the first part i.e. DEVELOpER or the Societlr.

34. UNIT:
The Developer agrees to sale the sArD TJNIT / FLAT on one unit basis. The
rneasurement and details as per sanctioned pran from the pcMC And the purchaser
is satisfied for the detairs of the UNIT / FLAT & he is agreed to purchase the sAID
UNIT / FLAT I as per he is shown today by Developer ani the con-"ideration has fixecr
on the UNIT / FLAT basis not on measurement basis

3s. INCOME TAX:
The FLAT Purchaser/s sho.rd submit the Income Tax Authorities paper rvhen andrequired by the Developer with their own expenses.

36. AMEN ITIES PROVIDED:
The fixtures, fittings, specifications and amenities tentatively proposed to beprovided by the promoter in the said building and the Unit/s are those that areset out hereinafter. Holvever, the same may be changed suitably by thePromoters depending on the avai lability of buildin g materials andlor changes in
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Government policies or laws ich changes the Urrit Purchaser shall
deemed to have given his consent. ,If the Purchaser wants any change in the
amenities of the Flat, the said change can be effected by the Promoter if it is in
accordance with the rules and regulations of the sanctioning authority and the
same is suitable and convenient to carry out for the Promoter.

37. STAMP DUTY & I{ICGISTRATION CHARGES:
At the time of regiskation, the Purchaser/s shall pay to the Developer the purchasers

share of slarnp duty, registration charges payable, if any, conveyance or any docurnent
or any instrument or transfer in respect of the said land and the building or admission
as member etc. to be executed in favor of ttGreen VaIIey" herein after adjustment of
the stamp duty paid to this agreemeot.

The consideration of the said tenement is Xts.la_9OQQlA (Rs Seveuty Thrce Lakhs
Ninefy Thousand Onlv) is much more than the value as prescribed vide Govemment
Reckoner details

Which is tme and fair market value of the said Unit. This agreement is exec ed by
the parties hereto nnder the Real Estate (Regulation and Deveiopment) Act, 2016and
stamp duty for this transaction is payable as per the Bombay Stamp Act, 1958,
Schedule-1, Article 25 (d). The FIat Purchaser/s herein has paid the appropriate stamp
duty along with appropriate registration charges herewith. The parties hereto shall be
entitled to get the aforesaid stamp duty adjusted, Iivable on the conveyance, which is
to executed by the Promoter herein in favor of the Unit Purchaser in which Unit
Purchaser will be the member in respect of the said Unit. If additional stamp duty is
required to be paid at tlre tir.ne of conveyance the sarne shall be paid by the Flat
Purchaser.

38. The FLAT / UNIT Purchaser/s are prohibited to start the business of Veg.AIon-
Veg. Restaurant oI Liquor or Permit Roofr/ Lottery or related business and the
PurchaserA shall not start any type of above business in his unit by legal or illegal

manner.

6\,^>
29

Sub Division Open
Plot

Residential
House

Olfice Shop Industrial Unit,
(Rs /,

Atribute

I lt2 property
belongs to
Altematiye road
to Connect Pune

- Mumbai
Highway

18670 62320 64850 69870 0 sq. M Survey
No.
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39. sIo
Before ofPOSSeSSIon of sald unI the Purchas€r satisfy himseIfabout

correctness of the area of the Unlt and about the quali ty construction work and
specification / amenities provided. After delivery ofpossession the purchaser strall not
be entitled to make any complaint therefore and aI the rights regarding the same be
deemed to have been waived.

40. ARBITRATION:
In case ofany dispute between the promoter and the purchaser regarding any aspect of
the transaction including quality of construction work, defective service by the
Promoter delay in construction work and / or sale deed, arteration in the plan, parking,
arrangement, grant of exclusive uses rendering of account etc. tben such dispute shall
be referred to the arbitration of a single arbitrator to be appointed by the promoter
whose decision shall be hnal and binding on both parties. That the FLAT / uMT
purchaser has given his free consent for the appointment of single Arbitrator by the
Promoter and the same will not be disputed by the FLAT / UMT purchaser in any
Inanner.

N
30

q.ir

q_

a

the shall
the of

41. The Purchaser hereby irrevocably authorized the promoter to represent him b€fore
the concemed authorities in all matters. regarcting the property tax, assessmenr and re-
assessrnent before the concemed authorities and the decisions taken by the promoter
in this regard shall be binding on the prrrchaser. The promoter may tiil the execution
of the final conveyance represent the purchaser to do a[ the necessary things r acts in
all departments of the. PCMC, coflectorate, Road, water, Building Tax assessment,
Govt. and semi - Govt. departments, MSEB, uLC official etc. and the same shalr
stand ratified and confirmed by the purchaser herein.

42- It is specifica.lly agreed between the parties that afler the Association of
Apartment Holder of all the unit holders is formed and registered and conveyance
completed the Promoter sharl and wi not be liable o. requrred to pay any transfer fee,
en'trance fee, or any lee or charges under any heacl and also shall and will not be liable
or required to cont.ibute towards the common expenses or maintenance charges or any
al]1.unt under any head towards the share in comlnon expens€s in respect of the
runsold units- Also the alloltees of such units shall be liable to pay maintenance from
the date of allctrnerrt and delivery ofpossession.

*
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43. It is hereby made clear shall be entitled to, use the. marginal
open spacey's as an access for another building, land and allow such access to any other
person/s and the Purchaser/s herein or the organization in which he will become a

member shall not be entitled to object the said use subject to the said rights of the

Promoter and this term is the essencc of this agreement.

SCHEDULE _ I (Description of Propertv)

A. All that piece and parcel of the property bearing Survey No. 257,
Hissa No. llAl, r'otal area admeasuring 00 F 95.00 R, out of which
property admeasuring 00 H 57.50 R situated at Village Wakad, Tal.
Mulshi, Dist. Pune within the jurisdiction of Pimpri Chinchwad
Municipal Corporation and within the limits of Sub-Registrar.

And bounded as tinder: -
On or towards East : Survey No . 257 I lt2l | .

On or towards South: Road.

On or towards West : Survey No.257lll2 and 257/3

On or towards North: Survey No.257lln.
Along with all right, title and interest therein.

B. All that piece and parcel of the property bearing Survey No. 257,
Hissa No. 2, total area adrreasuring 00 H 83.00 R, out of which
property admeasuring 00 H 41.49 R situated at Village Wakad, Tal.
Mulshi, Dist. Pune within the jurisdiction of PimpriChinchwad
Municipal Corporation and within the limits of Sub-Registrar.

And bounded as under: -

On or towards East : Survey No. 258.

On or towards South: Survey No.257/2.

On or towards West : Survey N o.257 /3

On or towards North: Survey No.257/112.

Along rvith all right, title and interest therein.
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0 I H 8 R of.which area admeasuring 00 HR from S 57 HisSA No I /2t I and survey Hi Nowakad

ssa 2 of
age Dist. Pune

a) Unit
b) Bearing No.
c) Floor
d) Actual Carpet area
e) Adjacerrt Terrace area
f) Top Terrace Alea
g) Open Space

h) Building
i) Name of Project
J) Parking

: - X'lat

- 304
:- Third
:- 78.09 Sq. Mtrs.
:- 15.71Sq. Mtrs.
:- Nil Sq. Mtrs.
:- Nil Sq. Mtrs.
:- 'E"
:-"Green Valley,'
:-AIIotted Covercd Car parking.

And bounded as under: -
On or towards East : Flat no. 301.

Cn or towards South: Flat No. 303.
On or towards West : Open.

On or towards North: Open.

SCHEDUL E- III

A)
l.

COMMON AREAS AND FACILITEST
The open space described in schedure-r above (subject to the rights ofexclusive use of open space and car parks allotted or that will be allotted to
various units.)
The footings, RCC structur<r and main walls of rhe building
Staircase column and lifts in the building
Common groturd tvater and electrical lines
Corrnron ground water storages tank and overhead water reservoirs andplunrbing nrachinery pumps etc.
Cornnron rvall fencing and gates

2
3
4.

5.

6.

@y 32w

odt 98.99
No. 257,

TalukaMulshi,

SCIIEDULE- II(Descriotion of FIat/Unit)
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B) LIMITTEDCOMMON

Partition u,alls between the two units shall be limited common property of the
said two units.
The upper ground floor units shall be entitled to exclusive use of open Spaces,j..
and land adjoining to them respectively as and ifallotted or that will be allotted
by the Promoter at its discretion and as shown in the plan hereto annexed. l.
The scooter Parks, car parks afld terrace and top of building lind
portions thereof will be allotted to specific units purchaser/s by the promot& as
per their discretion or retained by the Promoter.
Terrace adjacent to the terrace units and above the building shall exclusively .

belong to such respective units ifso sp€cifically allotted by the Promoter.
Othor exclusive and limited common areas and facilities as mentioned in body
of this Agreement.
Parking space in basement of the building and parking space in open land shall
be allotted to specific purchaser by the Promoter as per their land shall be
allotted to specific purchaser by the Promoter as per their discretion or may be
retained by the Promoter.
Passage and toilets / W.C. which are not the part of specified units may be
exclusiiely allotted to those rurits who have access through such passage or
adjacent to such toilets / W.C. for their exclusive of limited common use only
as per the discretion and option ofpromoter.
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IN F the parties hereto have hereto set and subscribed their

ds and seals on this day and year first herein above mentioned,
OM &D o

SIGNATURE

C NSE ING TYN Ito 8 throu P .AH !der

NAME& DETAILS TIIUMB SIGNATUREM/s Aswani
through Partner

MR. SANDEEP RASIKLAL SHAII

NAME & DETAILS

MRs. SAVITA PRASANNA SIDDHA.

MR. PRASANNA PRAKASH SIDDHA.

MR PRAKASI' GANGADHAR SIDDHA

.l0D

NAME & DETAILS THUMB SIGNATURE

MR, SANDf,EP RASIKLAL SIIAII w 0
t:

Construction

THUMB

,{

l

1

.i: P

\
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PHOTONA}(E & DETAILS
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*LIST OFAMENITIES *

l. Structurc .Standard RC.C. frarne structwe ofhigh
.Quality.

2. Masonry
and 5"intemal wall.

High quality ACC Btock 5', rliick for extemal

3. Plaster Extemal Wall with doubh coat
sand faced plaster and intemal wall with pOp finish.

4. Flooring 2' X 2' vitrified tiles for entire flat, Glazed tile
dadoupto Slab Height for toilets & bathroom.

5. Kitchen Granite Ona with staintess steel (2,6')\g,)
Kitchen Trolley for rnain platform & Gtazed tile
dado up to Ceiling level

6. Plumbing Concealed plurnbing with Jaguar/Equivalent
Fittings andsanitary ware by Hind waie.

7. Eleclrificatibn Concealed electrifi cation *ith
Finolex /Polycab or esdvatent ISI mak cables.
provision oftelephones & TV corurectionsin living
& rnaster Bedroom.

8. Doors Decorative main entr.arrce door.
Gtzrite or Marble door frame
with waterproof doors for bathroorns.

9. Windows Three tracks Powder coated
alurninium sliding window with mosguito mesh &
safety grills.

Interior wa{ls rvith. OBD and
Extenral '*alls wilh ACE paint.

@), -.\P
Jt)

10. Painting

6P
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)
3

4

5

6

7

8

9

Solar panel and corresponding taps in each flat.

Club house and Gym with well equipped.

Amphi theatre - limelight offering stage.

Temple.
Jogging track.
Podium garden.

Children play park.
Party lawn.
Senior citizen sit outs.

rl{

o ,,i:

l
10. Branded lifts.
ll.Generatorbackups.

*

12. CCTV camera covered to all si

13. Rooms for servants with toilets.

14. Rain water harvesting system.

I 5. Garbage chute.

l6.Intemal roads of concrete.

17. Wi-Fi internet co rectivity provision.

18. Elegant compound wall.

Note: The aforesaid specifications are general and will be provided in the

residential accommodation as suitable in accommodation zrs per the discretion

of the Promoter.

Any additional specification or will be charged extra. No rebate will be siven
for cancellation or ssion of anv item.
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BEFORE THE HON'BLE ADJUDICATING OFFICER

MAHARASHTRA REAL ESTATE REGULATORY AUTHORITY

OFFICE AT PUNE

Grnflc-*--.e to0 L3o

Between

\^o.llar
GREEN \eLY Co-oP. HoUSING SoCIETY

Registered co-operative society under the

Provisions of the Maharashtra Co-Operative

Societies Act, 1960 having its office at:

Sr. No. 252 Wakad, KaspateVasti,

Pune 411057, acting through its Chairmary

Mrs. Savita Sujit Nanaware,

Age- Adult, Occupation- Business AND

Secretary, Mr. Shrikant Ganorkar,

Age- Adult, Occupation- Service

Both R/at- Green Valley Soc., Wakad, Pune-411057 COMPLAINANT

And fi
1) lv/s. ASWANI CONSTRUCTIONS

A registered partnership firm,

Having its office at-

S. P. Heights, 2"d floor, Near Bank of Maharashtra,

d.. uLtLd

st(6 R'ffi
cEiRI a el.

ql
;...\c

fe#.:

Old Mumbai - Pune Road, Kasarwadi, Pune- 411013.

7
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The complainant above named most respectfully submits as under:

r) Particulars of the complainant-

The complainant i.e. Green Valley Co Op Hsg. S'oc. Ltd. is registered

co-operative society under the Provisions of The Maharashtra Co-Operative

Societies Act, 1960having registered office at- Sr. No. 257, Wakad,

KaspateVasti, Pune 411052 is the society comprising of 179 flats in A, B. C

and D Wings of housing project which is constructed by the builder i.e.

respondents. The complainant society is acting through its Chairman, Mrs.

Savita Sujit Nanaware, and the Secretary, Mr. Shrikant Ganorkar. The present

complaint is filed on behalf of all flat purchasers who are the members of the

complainant society all of whom falls within the definition of 'Allottee' per

the Real Estate (Regulation and Development) Act,20L6 (" Act").

Existing address of the complainant society is at- Sr. No. 257, Wakad,

KaspateVasti, Pune 411057.

The notices may be served to the complainant on the address at- Sr.

No. 257, Wakad, KaspateVasti, Pune 411057.

2

2) MR. SANDEEPRASIKLAL SHAH

Age- Adul! Occupation- Partner of Respondent No.1

R/at- Flat No.103,8-2,

Swarganga Apartment

Sant Tukaram Nagar,

Pimpri, Pune - 411018 

- 

RESPONDENTS
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r) Particulars of the Respondents:-

The respondent No.1 is a registered partnership firm under name and

style as M/s Aswani Constructions, whereas the respondent No.2 is partner

of the respondent No.1 who undertook the development and promotion of

housing scheme/project consisting of residential and commercial tenements,

constructed on the piece of land bearing Sr. No. 257/1,/2/1, and 257/2

situated at village Wakad, Tal. Mulshi, Dist. Pune, State Maharashtra, within

limits o{ the Pimpri Chinchwad Municipal Corporation; and accordingly falls

within the definition of "Promoter" per the Act.

Existing address of the respondent is at- S. P. Heights, 2"d floor, near

Bank of Maharashtra, old Mumbai - Pune Road, Kasarwadi, Pune- 411013

The notices may be served to the respondent on the address at- S. P

Heights, 2"d floor, near Bank of Maharashtra, old Mumbai - Pune Road,

Kasarwadi, Pune- 411013.

IID urisdiction of the Re Authori

The complainant declares that the subject matter of the claim falls

within the jurisdiction of this Hon'ble Regulatory Authority since the

respondent has constructed housing project under Real Estate (Regulation

and Development) Act, 2016, hereinafter referred to as RERA, having

registered No.P52100001019 is situated at village Wakad, Tal. Mulashi, Dist

Pune i.e. within the local limits of jurisdiction of this Hon'ble Regulatory

3
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Authority and hence this Hon'ble Regulatory Authority is having jurisdiction

to try and entertain present complaint.

IV) Facts of the case:-

1. That the respondent undertook the development and promotion of

housing scheme/project consisting of residential and commercial

tenements, constructed on the piece of land bearing Sr. No.257 /1/ 2/1 and

257 /2 sitlnted at village Wakad, Tal. Mulshi, Dist. Pune, State

Maharashtra, within limits of the Pimpri Chinchwad Municipal

Corporation.

2. That for the development of the said project, the respondents applied and

obtained sanctioned lay out plans as well as Commencement Certificate

bearing No.BP/Wakad /69/2013 dated 04/07 /2073 and Revised

Commencement Certificate No.BP/Wakad / 59 / 201,4 dated 30 / 05 / 20L4

and BP/Wakad/1,69/2074 dated 1.3/1.2/2014. And registered the said

project vide Rera Registration No. P52100001019 dated 25.07.2017 .

3. That on the basis of the said sanctions and permissions from the concerned

authorities, the respondents started development works and sold out

various apartments i.e. flats to the members of the complainant society.

4. That while booking and registration of booking agreeiments, the

respondents had disclosed relevant documents pertaining to title,

sanctioned plan, Commencement Certificate, Rera Certificate and

Brochure as per statutory requirement of The Maharashtra Ownership

4
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Flats (Regulation of the Promotion of Construction, Sale, Management and

Transfer) Act, 1963 which hereinafter referred to as MOFA for the sake of

brevity.

5. That at the time of booking agreements of respective flat of the members

of the complainant society, the respondents had represented that the said

project is under the provisions of MOFA as well as under RERA. It was

also represented that the construction of the said proiect shall be as per

sanctioned plan and the terms and conditions imposed upon the

respondents b1, the concemed authorities.

6. It is significant to note that the respondents had also represented and

promised unto all flat purchasers that the said project shall be consisted of

all amenities and facilities as shown and mentioned in the Brochure.

7. The complainant state and submits that relying upon the said

representations of the respondents, the members of the complainant

society had decided to purchase their respective flat in the said project and

accordingly they have entered into booking agreements with the

respondents. In furtherance thereof the members of the complainant

society had paid entire agreed consideration as well as additional charges

towards maintenance, electricity meter, formation of the society and legal

expenses to the respondents.

8. The complainant states that after having received entire consideration

from each flat purchaser the respondents had delivered possession of the

5
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respective flats to the flat purchasers i.e. the members of the complainant

society

9. The complainant further state and submits that after getting possession of

respective flat the members of the complainant society were shocked and

disappointed. They found several defects and deficiencies in the

construction and amenities and services provided by the respondents.

Therefore, the complainant on behalf of its members sent several emails

and letters to the respondents and asked to remove all those defects,

shortcomings in the construction and also asked to provide agreed

amenities. However, the respondents did not pay any heed to the

legitimate demands of the complainant and thus failed and neglected to

comply the same.

10. The complainant state that due to the respondent's negligence and

violation of the provisions of MOFA as well RERA, the complainant

society unwarrantediy compelled and required to carry out urgent and

immediate construction and other works by contributing its own funds

which in fact the respondents were obliged to do. They are as follows:

A) There were leakages in the lift rooms, lift lobby areas and all lifts were

not functioning properly and hence the complainant was compelled to

change all electricity wiring and accessories for smooth functioning of

all lifts by incurring sum of Rs.l,50,000/-.

6
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B) The respondents have failed and neglected to provide Intercom system

with proper wiring's, cables and instruments. Due to which the

complainant society was compelled to incurred huge amount of Rs.

2,48,000 / - to get it in working condition.

C) CCTV camera systems covering all premises has also not provided and

hence the complainant was required to pay Rs.7,08,787 / - to install all

CC TV cameras and instruments for covering all site area of the project

D) Standard quality drinking and utility water pipelines, valves,

plumbing material of entire project is not provided. Also the solar

system is of substandard quality which resulted in leakages from the

water storage tank connecting to the solar panels and thus the

complainant was compelled to replace it by expending sum of Rs.

2,50,000/-

E) The watchman cabin at the Entrance Gate was very small and

inadequate which compelled the complainant to erect additional shed

in MS surrounding the cabin by expending sum of Rs. 74,000 / -

F) The ramp near Entrance Gate is also defective and not properly

G) At the Exit Ramp, no street lights were provided which were installed

by the complainant by expending Rs.13160/ - .

7
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H) The complainant was compelled to construct P-2 Entrance Road in

concrete material and thereby incurred Rs.51400/- which in fact

required to be provided by the respondents.

I) In the conunon area, necessary Speed Breakers were not provided and

hence the complainant get it done by expending Rs.4003-l / -

D Th" well provided the respondents was not having enough water

supply and therefore, the complainant was compelled to dig it more

deeper for sufficient water provision, by expending huge labor cost

Rs.50,000/-

K) In A Wing open lobby area sa-(ety frills were not provided which was

very unsafe and hence the complainant spent Rs.14,700/- for the same.

L) The terrace lift rooms and terrace entrance were not provided with

water proof doors and hence they were damaged in the rainy season.

Therefore, the complainant was again compelled to spent Rs.32,000/-

to replace the doors and Rs.10800/- to cover the doors.

M) The Gym instruments provided were of very old quality and non

working condition and hence the complainant spent Rs.8000/- to

repair treadmill and other equipment's.

N) MSEDCL bill of Club house was unbelievably high, society had to bear.

O) Lift AMC was not properly done and hence the complainant was

compelled to pay heavy premium to renew the 8 LIFT AMC
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Ir) The balcony glasses of each flat were not properly fixed and every

other day, one or other balcony glass falls off which resulted in high

risk of accident, danger for the members and visitors/service team of

the complainant.

11. The complainant states that the respondents had failed and neglected to

construct entire project as per standard method and in scientific manners.

Thus the respondents had violated provisions MOFA and RERA. The

construction material used is of sub-standard and poor quality which led

to hazardous to lives and safety of members of the complainant society.

The same are as under:-

A) The respondents had erected all A, B, C & D wings on the podium

which is of very poor quality and defective. Due to this several cracks

were developed in the podium and water is continuously leaking in

the basement parking area which is below the podium. Due to this the

members of the complainant society cannot park their vehicles. The

construction of the podium is becoming dangerous and risky day by

day and there is high risk of collapsing entire podium and the

buildings erected over it. This is very serious issue and very dangerous

to lives and safety of the members of the complainant society. The

inner portion of podium i.e. the roof of the basement has been ruined

and became worst day by day. The cement concrete material is started

losing and started to fall down. Due to which the iron rods used in the

9
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10

podium slab and columns have been exposed and open. As such, if this

serious issue is not cured and rectified immediately, there would be

definitely likelihood of occurrence of horrible accident in the near

future.

B) Because of said leakages and immense danger in the basement parking

area, the members of the complainant society could not park their

vehicles which is causing great hardship and inconvenience to them.

C) The construction of all flats is of in{erior quality. The material used is of

very low and sub-standard quality which led in development of

several cracks on the extemal walls of all four wings.

D) Also because of the water accumulating on the terraces of all four

wings, there is continuous seepage in all the upper floor flats of all

wings. Due to this also the members of the complainant society are

facing great hardship and tremendous inconvenience in the flats as

well as common passages and surrounding areas.

E) The respondents have also failed and neglected to provide required

measurement of pipelines for rainwater harvesting and drainage

system. All pipelines are very small in size. Due to this drain water is

not sufficiently passing tfuough it and the same is accumulating on the

podium area and continuously percolating in the basement area. This

again is koubling and dangerous to the lives, safety and properties of

the members of the complainant society.
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everywhere. All issues/ deficiencies pointed out in report is required to be

repaired, corrected and done well, etc. In furtherance thereof, the

complainant appointed Dr. Fixit Waterproofing Expert for estimated work

who submitted estimate of Rs.51,10,000/- towards cost of water proofing

as per the said report.

13. The complainant states that apart from the above mentioned defects and

deficiencies, the respondents had provided following specifications in

very negligent rnanners which are useless and the same are as under:-

A) All electricity wires, cables are not properly installed and kept it opery

hanging in all lobby areas, compound walls, meter rooms which are

very risky.

B) External paint of all wings is also of poor quality and not properly

painted which resulted in shabby look of all wings.

C) Fire fighting system is improperly installed and left in incomplete stage

which is also serious and dangerous to the lives, safety and properties

of the members of the complainant society.

D) The construction of entire compound wall is also defective and the

compound wall near A Wing has been collapsed which is not yet

conskucted.

E) The ramp at the Entrance Gate is defective. The beams of Entrance Gate

are wrongly covered by PVC which likely to fall and dangerous. There

L2
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F) That the respondents have also negligently provided WC gas pipes of

small size for all four wings and due to this the gas is not sufficiently

passing through the said pipes which resulted in spreading dirty smell

and inconvenience to the members of the complainant society

and P-2 parking space and due to this during rainy season the rain

water is directly coming in P-2 parking area through ducts. This has

led to damaging walls and the podium area

H) Due to inferior quality material used in terrace waterproofing work it

is immediately required to start terrace waterproofing work of all four

wings and for which huge amount of Rs.14,00,000/- is required as per

the quotation submitted by the concerned agency.

12. The complainant states that due to above mentioned defects in the

construction and civil work of entire project and due to deliberate

negligence by the respondents to get it cured, the complainant was

compelled to appoint Mr. Indrakumar lagtap, a Chartered Engineers, for

Structural Audit & Report of entire project. Accordingly he carried out

through inspection and submitted his report on 5/12/2020 to the

complainant. The said report consists of very minute details of the

defective construction work done the respondents. The said Chartered

Engineers had prominently pointed out and commented that the podium

slab type planning is inconvenient and is troubling for leakage

11

G) The respondents have also failed and neglected to cover open ducts
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is continuous leakage in the rainy season of the water accumulated

over the covered area which immediately needs to be rectified.

F) Terrace doors of all wings as well as Garbage Chute are defective and

of poor quality. Electricity Meter Room's door latches are also

defective and not working properly.

G) Lift rooms at terraces are not provided with waterproof doors and due

to which there is water leakage in the lift passage and duct area

H) Emergency stair windows are not provided

I) The lobby windows of lift passage area on 7th and 10th Floor of A

Wing had broken due to substandard quality.

14. The complainant states that the respondents are contracfually as well as

statutorily duty bound to provide all amenities and facilities which are

shown in the brochure. It is submitted that the respondents showed rosy

pictures of the project to the members of the complainant society while

booking of their flats. Relaying upon the representations of the

respondents and their well decorated Brochure, the members of the

complainant society had booked their flats but to their great

disappointment and dismay, the respondents had utterly failed and

neglected to provide all such {acilities and amenities shown and

mentioned in the Brochures. Thev are as foliows:-

A. Separate and distinct Entrance and Exit Gates are not provided.

13
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B. A11 Gym equipment's i.e. treadmill, cycles, weights, etc are of very poor

and sub standard quality. They are not properly working which

required to be replaced with branded equipment's.

C. Table Tennis tables, Carom Boards, Chess Boards are not provided.

D. Limelight Offering Stage, Amphi Theater, Podium Garden, Children

Play Park rubber mating, Senior Citizens Sit Out, Ample Parking

Space, office room for society are also not provided.

15. The complainant states that apart from above mentioned defects and

absent of amenities as per brochure, the respondents hurriedly and

illegally handed over the charge of the affairs of the society to the

complainant without removing aforesaid defects and without providing

agreed amenities as also without compensating the complainant for their

expenditures as stated above. It is submitted that it is mandatory on the

part of the respondents to handover all relevant and necessary documents

while handing over the charge of the society to the complainant which it

utterly failed. Due to which the complainant is facing lot of problems and

inconvenience and therefore, unable to discharge its day to day duties,

affairs/functions properly. Therefore, the complainant sent list of those

documents and asked the respondents to provide immediately which is

also deliberately avoided and neglected by the respondents. The same are

as under:-

A. Necessary Environment Certificate.
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B. Receipt of payment made by the respondents towards property tax

arrears to Pimpri Chinchwad Municipal Corporation till date of

obtaining Environment Certificate, Completion and Occupancy

Certificate.

C. Title Deeds of the property.

D. Original and Revised Sanctioned Plans.

E. Original approved RCC Plans with Certificates.

F. Architect Certificate in respect of area of each flat, parking space,

common area, etc.

G. Commencement Certificates.

H. Occupancy Certificate

I. CompetitionCertificate.

J. RERA Certificate.

K. Fire NOC, Eleckic NOC, Elevator/Lift NOC.

L. Revenue records pertaining to property extract, N. A. permissions.

M. Electrical and Water Piping Parking Drawings.

N. AIl other relevant documents.

16. The complainant states that as per the provisions of MOFA as well as

RERA the respondents are required to maintain separate account of the

amounts received from the flat purchasers i.e. the members of the

complainant society, towards the deposit, capital shares, formation of co-

operative society, MSEB charges. It is mandatory to the respondents to

15
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provide the same, however, till date the respondents had deliberately

avoided to provide the said detailed accounts of the same which amounts

to misappropriation of funds and offence contemplated under MOFA as

well as RERA.

17. The complainant states that the complainant had made several requests

and correspondences with the respondents and asked to remove all such

defects and deficiencies. Also asked to provide agreed amenities but the

respondents deed not pay any heed to the legitimate demands of the

complainant and deliberately avoided to get it done in right prospective

and thus failed to discharge its liability under the RERA.

18. It is pertinent to note that though the complainant society is formed on

04/04/2018 and therefore, the respondents are contractuallv and

statutorily liable to execute conveyance deed immediately in favour of the

complainant. However, the respondents had utterly failed and neglected

to execute conveyance deed and thus violated provisions of the RERA.

19. The complainant states because of these abovementioned defects, inferior

quality of construction work, non provisions of agreed amenities and

violation of provisions of the RERA by the respondent, the members of the

complainant society are day to day facing tremendous difficulties,

disappointment, hardships and inconvenience which resulted in their

mental and physical harassment. Hence the complainant is entitled to get
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compensation for the said mental and physical harassment of its members,

from the respondents.

20. On this backdrop, the complainant has left with no option but to send

legal notice on 20.04.2021. by registered post acknowledgement due, to the

respondent and asked to act, perform and comply following things, acts

within 30 (thirty) days from the date of receipt of notice which are as

under:

a) To remove all defects stated in Structural Audit & Report dated

05/72/2020 issued by Mr. Indrakumar Jagtap.

b) To remove defects and deficiencies mentioned in paragraph Nos.11

and 13 of present complaint.

c) To provide amenities mentioned in paragraph No.14 of present

complaint.

d) To provide documents mentioned in paragraph No.15 of present

complaint.

e) To provide account of sums taken from the members of the

complainant society towards deposi! capital shares, formation o{ co-

operative society, MSEB charges.

f) To pay Rs. 17,42,943/ - incurred by the complainant by contributing

their own funds as mentioned in paragraph No.10 of present

complaint.
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g) To pay Rs.50,000/- per member of the complainant society i.e. Rs.

89,50,000 / - towards compensation for physical and mental harassment.

h) To execute Conveyance Deed in favor of the complainant.

21. The complainant states and submits that the respondents had duly

received the said notice but not bothered to reply or comply the said

notice. Hence this complaint.

22. The complainant states and submits that since the respondents.have failed

to discharge its contractual as well as legal obligation towards the

complainant in respect of the aforesaid project the complainant is having

continuous cause of action against the repondnets.

v) Reliefs sought:

It is, therefore, prayed that:

A) The complaint may kindly be allowed.

B) The respondents may kindly be directed to perform following acts/ works

as under:

a) To remove all defects stated in Structural Audit & Report dated

05 /72/ 2020 issued by Mr. Indrakumar Jagtap.

b) To remove defects and deficiencies mentioned in paragraph Nos.11

and 13 of present complaint.

c) To provide amenities mentioned in paragraph No.14 of present

complaint.
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d) To provide documents mentioned in paragraph No.15 of present

complaint.

e) To provide account of sums taken from the members of the

complainant society towards deposi! capital shares, formation of co-

operative society, MSEB charges.

f) To pay sum of Rs. 17,42,943/ - incurred by the complainant by

contributing their own funds as mentioned in paragraph No.10 of

present complaint.

g) To pay Compensation of Rs.50,000/- per member of the complainant

society i.e. Rs. 89,50,000/- for physical and mental harassment.

h) To execute Conveyance Deed in favor of the complainant.

i) The respondents be directed to pay Rs.10,00,000/- to the complainant

towards costs and legal charges of present complaint.

C) Any other order in the interest of justice may be passed

VD Complaint not pending with ilny other court, etc

It is further declares that the matter regarding which present complaint

has made is not pending against the respondent before any court of law or

any other authority or any other tribunal.

VII) Particulars of bank draft in respect of the fee in terms of sub- rule (1)

of rule 36:

(i) Amount- 5000.00
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(iD Name of the bank on which drawn- Online Payment -UPI

(iii) Demand draft No.---- NA.

v[r) List of enclosures:

1/u'
t /b'

2 t"'

\/
r€-

L_L

=F

s)

\,/
defects.

I,o j. Copies of Bills paid by the G,r. I ),:^.,i- to different agencies.

, 1 k. Copy of Notice issued by Complainants to Respondents.

(L l. Copy of Acknowledgment.

,) m. Copy of Resolution passed by Complainant society.

Copy of7 /12 exfract.

Copy of Brochure.

Copy of Booking Agreement.

Copy of Society Registration Certificate.

Copy of Site Photographs.

Copy of letter to Respondents for pending works dt. 09 / 09 / 2019.

Copy of Structural Audit Report by Mr. Indrakumar |agtap,

Chartered Engineer.

Copies of email correspondence between Complainants and

Respondents.

Copy of letter dt. 03/09/2019 to Respondents for repairing the
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a

Verification

I, Mrs. Savita Sujit Nanaware, the Chairman of the complainant society do

hereby verify that the contents of paragraphs Nos. 1 to 8 ( I to VIII ) are true to the

best of my personal knowledge and belief and that I have not suppressed any

material facts.

Place- Pune

Date- 05/03/2022

Mrs. Savita Sujit Nanaware

Chairman of the complainant Society
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